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Report of the Joint Committee constituted in compliance 

with the Order dated 20.12.2024 in the O.A. No. 266/2024 

in the matter of Ramesh Chandra Kumawat Vs State of 

Rajasthan & Ors before the Hon’ble National Green 

Tribunal, Central Zone, Bhopal.  

1. Background: 

The Hon’ble National Green Tribunal, Central Zone, Bhopal took 

cognizance of the present case based on the original application dated 

13.11.2024 of Shri Ramesh Chandra Kumawat, resident of Nimbahera, 

Tehsil Nimbahera, District Chittorgarh, Rajasthan and the same has 

been registered as O.A. No. 266 of 2024. The important allegations made 

on the M/s JK Cement Works, Nimbahera therein the O.A. is furnished 

below: 
 

• The unit has committed violation of Environmental law for ex post 

facto expansion of capacity of line-3 of Nimbahera plant by not 

obtaining the mandatory prior permission. 

• EC dated 14.02.2022 is obtained by concealing the true facts and 

fabricating the documents only to continue the illegal 

expansion/modernization and fulfil the obligation under 

environmental laws. 

• The unit has not complied with the rules and regulations of storing 

the raw materials in closed areas by following all the safeguard 

measures to protect the environment from getting polluted. 

• Compliance of maintaining green belt at 33% of the total area of 

industry has not been met as per conditions of Consent to Operate. 

• Cement plant lakes any rain water harvesting system, resulting in 

non-compliance with the EC conditions related to Water Quality 

Monitoring and Preservation thereby reflecting the units disregard 

for environmental regulations. 

• Illegally exceeding the permissible water consumption levels set up 

for industrial operations. 

• Illegal expansion of its cement factory at Nimbahera plant without 

obtaining prior EC certificate, which is clear violation of the Air 

(Prevention and Control of Pollution) Act, 1981 and the 

Environment Protection Act, 1986. The dust pollution generated 

from these unauthorized activities has exacerbated the already 

unhealthy air quality in the Nimbahera area, where pollution levels 
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surpass permissible limits, posing serious health risks, 

particularly for sensitive groups. 

• The high levels of particulate matter in the atmosphere are causing 

widespread respiratory diseases and other health complications 

among the local population. 
 

In the above matter, Hon’ble NGT, Central Zone, Bhopal vide its Order 

dated 20.12.2024constituted a Joint Committee comprising of(i) One 

representative from the MoEF&CC, integrated office at Jaipur 

(Rajasthan); (ii) One representative from the CPCB (iii) One 

representative from the Secretary (Environment), State of Rajasthan, 

Rajasthan (iv) One representative from the Member Secretary, Rajasthan 

State Pollution Control Board, (Rajasthan), with the direction of the 

Committee to visit the site and submit the factual and action taken 

report within six weeks. Further, in the above said Order dated 

20.12.2024, Hon’ble NGT appointed the State Pollution Control Board 

as nodal Agency for coordination and logistic support. 

A copy of the order dated 20.12.2024 of Hon’ble NGT is enclosed as 

Annexure-1. 
 
 

2. Constitution of Joint Committee: 
 

In compliance with the Order dated 20.12.2024 of Hon’ble NGT, Bhopal 

and based on the nominations received from the organizations 

concerned, a Joint Committee has been constituted vide letter dated 

30.12.2024 of Special Secretary, Department of Environment, Govt. of 

Rajasthan, dated 27.12.2024 of Member Secretary, RSPCB and 

01.01.2025 of CPCB comprising of the following members:  
 

(i). Sh. Mahesh Dutt Purohit. Scientist-D, Ministry of Environment, 

Forest & Climate Change, IRO, Jaipur. 

(ii). Sh. Ashish Kumar Baurasi, Regional Officer, Chittorgarh 

(representative of Secretary (Environment), State of Rajasthan & 

Rajasthan State Pollution Control Board. 

(iii). Sh. Praveen Kumar Jain, Scientist-C, Central Pollution Control 

Board, Regional Directorate, Bhopal. 

A copy of the Committee constitution and nomination letters are 

enclosed as Annexure-2. 
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3. Terms of reference (ToR) to the Joint Committee: 
 

The Terms of the Reference (ToR) to the Joint Committee referred therein 

the Order dated 20.12.2024 of Hon’ble NGT in the above matter inter-

alia include the following: 
 

i. The capacity of production was enhanced and business was 

expanded without obtaining any prior approval and environmental 

clearance and unit has committed serious violation under Air 

(Prevention and Control of Pollution) Act, 1981, Water (Prevention 

and Control of Pollution) Act, 1974 and Environment (Protection) 

Act, 1986, Hazardous Waste (Management and Handling) Rules, 

1989. In addition to that it is further alleged that respondent 

project proponent has unlawfully done the modernisation and 

expansion, submitted fraudulent papers and misrepresented, soil 

pollution caused the injuries to the locals, there is no proper 

disposal of the industrial waste, problem of leaching of chemicals 

from kilns, endangering the ground water quality, causing air 

pollution, dust and percolate metals, failing to maintain the green 

belt, public nuisance, consumption of water without authority from 

the Central Ground Water and harm to the environment, thus 

raised the issue of violation of environmental rules.  

ii. The Committee shall visit the site and submit the factual and 

action taken report within six weeks. 
 

4. Preliminary meeting of the Joint Committee  

In consultation with the members of the Joint Committee, a preliminary 

meeting of the Committee was convened at residence of Applicant, 

Nimbahera on 16thJanuary, 2025 before the site visit. During the 

discussion, committee gave an opportunity to the Applicant to submit 

his views and also requested the applicant to physically show the 

places/allegations levelled in the letter petition. Despite giving an 

opportunity as part of Natural Justice, due to medical issues applicant 

denied the physical visit of site with the Joint Committee. Later on, a 

discussion was held with unit officials to present their views on the 

allegations raised in the original application. In the said meeting all the 

members of the Joint Committee were present and discussed the facts 

and issues involved in the matter, ToR to the Committee and further 

course of action proposed in this matter. List of participants in the 

meeting is enclosed as Annexure-3. 

After the preliminary meeting, the site inspection was carried out 
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during 16th & 17th January, 2025 alongwith the officials of the unit to 

verify the factual status on the allegations raised. The other officials 

present during the meeting/visit are Sh. P. Jagan, Regional Director & 

Sh. Rupendra Kumar, Scientist-B from CPCB, RD Bhopal, Sh. Giriraj 

Kumar Songara, Supt. Scientific Officer, Sh. Ravi Kumar Meena, 

Junior Scientific Officer & Sh. Dipesh Kumar Meghwal, Junior 

Environmental Engineer from RSPCB Chittorgarh, and Sh. Manish 

Toshniwal, Unit Head, Sh. Chandra Kant Tiwari, Manager 

(Environment) form M/s JK Cement Works, Nimbahera. 
 

5. Brief about Nimbahera Area. 

Nimbahera is a town and a municipality in Chittorgarh district in 

the Indian state of Rajasthan. It is located around 32 km 

from Chittorgarh city. Nimbahera is known for Nimbahera stone, a 

kind of limestone used as a building material and raw material in 

cement manufacturing, thus making it a suitable destination for 

cement industries and a good source of employment. Nimbahera has 

four cement plants, M/s JK Cement Works Nimbahera & Mangrol, M/s 

Wonder Cement and M/s Nuvoco Cement.  

6. Observation of the Joint Committee  

Based on the deliberations held during the meeting of the Joint 

Committee, subsequent site inspections of the unit under question, 

sampling and analysis of Source Emission, Ambient Air Quality 

Monitoring, Fugitive Emissions, Ambient Noise Level Monitoring, 

Ground Water, Waste Water and documents made available to the 

Committee, the following observations are made on the ToR: 

A. General observations  

• M/s JK Cement Works, Nimbahera was inspected by the Joint 

Committee during 16th & 17th January, 2025 as per Hon’ble NGT 

order dated 20.12.2024. During the visit, only Kiln-3, Coal Mill-3, 

Cooler-3 and Cement Mill-4 of the unit were found operational. As 

informed by plant officials, Kiln-1, Kiln-2, Coal Mill-4, Cement Mill 

1 to 3, Hydraulic Roller Press and CPP boiler stack were not in 

operation as per letter submitted by the unit. Copy of letter is 

enclosed is Annexure-4. 
 

• As per Consent to Operate issued by RSPCB dated 20.12.2017 under 

the provisions of Section 25/26 of the Water (Prevention & Control 

of Pollution) Act, 1974 and under Section 21 of the Air (Prevention 

4
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& Control of Pollution) Act, 1981 for production of 3.60 MTPA of 

Cement & 2.80 MTPA of Clinker which was valid for a period from 

01.06.2017 to 31.05.2022. Copy of CTO is enclosed at Annexure-5. 
 

• In the meantime, MoEF&CC has issued EC to the unit vide letter 

dated 23.07.2018 for expansion of integrated cement plant, 

Nimbahera. Details of existing, proposed and after expansion 

capacity as per EC are tabulated below & Copy of EC is enclosed at 

Annexure-6. 
 

Product Existing Proposed Total after expansion 

Clinker 2.8 MTPA 2.2 MTPA 5.0 MTPA 

Cement 3.6 MTPA 2.9 MTPA 6.5 MTPA 

Power Generation 

CPP 22 MW 25 MW 47 MW 

WHRB 13.2 MW 1.8 MW 15 MW 

 

• The expansion in cement production capacity (from 3.6 to 4.9 MTPA) 

was done after grant of CTE from the RSPCB vide dated 29.04.2019 

which is valid from 04.09.2018 to 31.08.2023 for the production of 

cement (clinker grinding only) of 1.30 MTPA capacity, after which 

the existing operational capacity became 4.9 MTPA (3.6 MTPA + 1.3 

MTPA). Copy of CTE is enclosed at Annexure-7. 
 

• RSPCB has issued Consent to Establish to the unit dated 

27.02.2020 which was in effect from 11.12.2019 for modernization 

of existing machineries by replacement of Coal Mill (Ball mill to 

Vertical type Mill-30 TPH), replacement of kiln section upto 

clinkerization (SLC to ILC system-1 No.) in Kiln-3 and replacement 

of Raw Mill (Vertical to Horizontal Roller press-470 TPH). As per CTE 

condition no. 12 RSPCB directed to the unit to obtain amended 

EC/clarification from MoEF&CC. Copy of CTE is enclosed at 

Annexure-8. 
 

• Later on, MoEF&CC has issued amended EC to the unit vide letter 

dated 18.11.2020 for modernization by replacing the old 

machineries with latest energy efficient machineries without change 

in clinker production of line-3 kiln system up to clinkerization (HRP 

Raw Mill, VRM Coal Mill and SLC to ILC PH) without change in 

production capacity. Also, modernization falls under clause 7(ii) b of 

the EIA Notification, 2006 which states that “Any change in 

configuration of the plant from the environmental clearance conditions 
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during execution of the project after detailed engineering shall be 

exempt from the requirement of environmental clearance, if there is no 

change in production and pollution load. The project proponent shall 

inform the Ministry of Environment, Forest and Climate Change / 

State Level Environment Impact Assessment Authority and the 

concerned State Pollution Control Board”. Copy of amended EC is 

enclosed at Annexure-9. 
 

• Further, MoEF&CC has issued EC to the unit vide letter dated 

14.02.2022 for expansion of Clinker Production Capacity (5.0 MTPA 

to 5.2 MTPA) and WHRS {13.2 MW (Water cooled) to 15 MW (Air 

cooled)} along with additional WHRS {15 MW (Air cooled)} and 

reduction in capacity of Captive Power Plant (47 MW to 22 MW) at 

Nimbahera. Copy of EC is enclosed at Annexure-10. 

Product Approved as per EC 

dated 23.07.2018 

Proposed Total after 

expansion 

Clinker 5.0 MTPA 0.2 MTPA 5.2 MTPA 

Cement 6.5 MTPA - 6.5 MTPA 

Power Generation 

CPP 47 MW Drop of 25 MW 22 MW 

WHRB 15 MW 15 MW  

(air cooled) 

30 MW 

(air cooled) 
 

• The expansion in clinker production capacity (from 2.8 to 3.2 MTPA) 

was done after grant of CTE from the RSPCB vide dated 18.07.2022 

which is valid from 18.02.2022 to 31.01.2027 for the production of 

clinker upto 0.4 MTPA by process optimisation & debottlenecking 

only in Line-3, after which the existing operational capacity became 

3.2 MTPA (2.8MTPA+0.4MTPA). Copy of CTE is enclosed at 

Annexure-11. 
 

• RSPCB has issued Consent to Operate to the unit under the 

provisions of Section 25/26 of the Water (Prevention and Control of 

Pollution) Act, 1974 and under Section 21 of the Air (Prevention and 

Control of Pollution) Act, 1981 dated 22.09.2022 for production of 

Clinker 3.2 MTPA (including 2.8 MTPA + 0.40 MTPA by process 

optimization & debottlenecking only in line-3) and Cement 4.90 

MTPA in the existing premises with the help of three kilns, four 

cement mills, four coal mills and one clinker cooler and one cement 

mill HRP only. Copy of CTO is enclosed at Annexure-12. 
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• RSPCB has issued Consent to Establish to the unit dated 

27.04.2006 under the provisions of the Air Act, 1981 and Water Act, 

1974 for 22 MW coal based captive power plant. Unit has installed 

22 MW coal based captive power plant for which CTO was also 

issued by RSPCB. The current working capacity of captive power 

plant is 22 MW as per CTO issued by RSPCB dated 05.09.2024. 

Copy of CTE dated 27.04.2006 and CTO dated 05.09.2024 are 

enclosed at Annexure-13 & 14. 
 

• RSPCB has issued Consent to Establish to the unit dated 

21.08.2006 under the provisions of the Air Act, 1981 and Water Act, 

1974 for 15 MW heat recovery power plant. Unit has installed heat 

recovery power plant of capacity 13.2 MW for which CTO was also 

issued by RSPCB. Further, RSPCB issued CTE to the unit on dated 

04.04.2022 for 1.8 MW waste heat recovery power plant and the 

current working capacity of WHRS is 15 MW as per CTO issued by 

RSPCB dated 16.01.2023. Copy of CTE dated 21.08.2006 and CTO 

dated 16.01.2023 are enclosed at Annexure-15 & 16. 
  

• The unit has started expansion work of line-3 in the year 2020 after 

obtaining EC dated 23.07.2018 from MoEF&CC, CTE was issued 

from RSPCB on dated 29.04.2019 which was in effect from 

04.09.2018. Further, CTE was issued for modernization of existing 

machineries to the unit dated 27.02.2020 which was in effect from 

11.12.2019, as per CTE condition no. 12 RSPCB directed to the unit 

to obtain amended EC from MoEF&CC. Hence, amended EC was 

issued to the unit vide letter dated 18.11.2020 for modernization by 

replacing the old machineries with latest energy efficient 

machineries without change in clinker production of line-3 kiln 

system up to clinkerization (HRP Raw Mill, VRM Coal Mill and SLC 

to ILC PH) without change in production capacity. 
 

• The Google earth image dated 04.05.2018 submitted by the 

applicant shows a construction work ongoing. During the field 

observations and ground truthing it could be deciphered by the 

committee that ongoing construction was the work of Clinker Silo. It 

is pertinent to mention that the Silo is used only for storage not to 

increase the production. Further, the Unit obtained EC dated 

23.07.2018 and applied for CTE for the production of cement 

(clinker grinding only) -1.3 MTPA with clinker storage silo & roller 

press with ball mill to RSPCB and RSPCB issued CTE on dated 
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29.04.2019 for the period 04.09.2018 to 31.08.2023. 
 

• Other expansion works have been carried out by the unit after 

obtaining pre-requisite approvals from the concerned departments. 

Hence, as per kml submitted by the applicant of the year 2020 and 

year 2021 alleging illegal expansion without prior requisite 

approvals is not in line with the necessary documents submitted by 

the unit officials. 
 

• The unit has installed 04 CAAQM stations at periphery of the unit 

to assess the Ambient Air Quality for five parameters i.e. PM10, PM2.5, 

SO2, NO2 & CO. Data from all the stations was displayed at the 

digital display board installed at main gate of the unit for public 

awareness and connected with RSPCB server. 
 

• The unit has provided bag houses to control the source emission at 

raw mills/Kilns, coal mills & cement mills and ESPs installed for the 

cooler stack and CPP stack to control the air emission and    0.6 

m3/hour capacity SNCR installed in kiln-3 for controlling of NOx 

emission. 
 

• The unit has installed Online Continuous Emission Monitoring 

System (OCEMS) at kiln-1 (raw mill/kiln, cooler, coal mill stacks), at 

kiln-2 (raw mill/kiln, cooler, coal mill stacks) at kiln-3 (raw 

mill/kiln, cooler, coal mill stacks), cement mill no. 1-4 & CPP stacks 

to assess the requisite source emission parameters and connected 

with the online server of CPCB and RSPCB. During visit only raw 

mill/kiln, cooler stack, coal mill of kiln-3 and cement mill no. 4 were 

found operational and monitored for requisite parameters.  
 

• To control fugitive dust emissions, conveying of lime stone, gypsum, 

coal and other materials used in co-processing is done through 

covered vehicles to prevent spillage and dust generation, closed 

bulkers were used for carrying off fly ash. All the internal and 

connecting roads to the highway were made of concrete pavement to 

reduce the fugitive dust emission during transportation. Dust 

sweeping machines (04 nos. small & 01 no. truck mounted) were 

provided for cleaning of internal roads.  
 

• At all the stock yards, the unit has provided covered shed with 

concrete flooring, covered conveyor belts, equipped with water spray 

system for dust suppression and garland drains to trap the runoff 

material. Bag filters are provided at material transfer points and 
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silos to reduce the fugitive dust emission. During visit fugitive dust 

emission monitoring was done at 07 locations for Suspended 

Particulate matter. 
 

• Ground water (borewells) and mines pit stored rain water are the 

main source of raw water to the unit as well to the colony and flow 

meters are installed at raw water intake points. Water is being used 

in the cooling, steam generations as well as for domestic purposes. 

As cement manufacturing is a dry process, hence no industrial 

effluent generation in the plant except domestic wastewater. 

Domestic waste water generated from plant as well colony is being 

treated in the STP of 500 KLD capacity. Treated domestic waste 

water is used in the horticulture. 
 

• The water requirement of the plant and colony is fulfilled through 

ground water (bore wells) and surface water (mine pits). The unit has 

obtained NOC from Central Ground Water Authority for 

groundwater abstraction permission of 799.5 KLD surface water 

permission of 2573 KLD. As per water balance, total requirement of 

the plant and colony is 2570 KLD. To reduce the water requirement 

air cooled condenser were being used in WHRS by the unit. 
 

• The unit has 22 MW captive power plant based on AFBC boiler and 

to reduce the water requirement 6-stage air cooled condenser was 

provided. The generated fly ash has been used for PPC 

manufacturing.   
 

• During the visit the Committee observed that the unit has developed 

green belt inside as well as the outside of the plant premises, as per 

information provided by unit official, out of 98.05 Ha plant area 

32.36 Ha greenbelt developed, out of 72.2 Ha colony area 41.8 Ha 

greenbelt developed and out of 50 Ha biodiversity park area has been 

developed as greenbelt and 10 Ha area is under process with various 

species of plants. 
 

• The unit has developed rain water harvesting structures inside plant 

and colony premises to collect the rain water for recharging of 

ground water. Details of Rain water harvesting structures is 

enclosed at Annexure-17. 
 

• The unit has obtained authorization for generation, collection, 

disposal, reception, storage, transport of hazardous waste under 

Hazardous and Other Waste (Management and Transboundary 
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Movement) Rules, 2016 for used or spent oil (Category-5.1)-100 KLA 

& Wastes or residues containing oil (Category-5.2)-150 KLA capacity 

and expired on 30.06.2024. The unit has applied for renewal of 

authorization to RSPCB on dated 08.02.2024. Copy of authorization 

& renewal application are enclosed at Annexure-18. 
 

• The unit has obtained authorization for Collection, Co-Processing, 

Incineration, Reception, Storage, Transport, Utilisation of hazardous 

waste under Hazardous and Other Waste (Management and 

Transboundary Movement) Rules, 2016 for total 122 type of 

hazardous waste for co-processing in cement kilns is valid up to 

30.04.2028. Copy of authorization is enclosed at Annexure-19. 
 

• The unit has obtained CTO under Water Act for hospital with 04 bed 

is valid upto 30.09.2027 and authorization under Rule 10 of Bio-

Medical Waste (Management & Handling) Rules, 2016 for disposal 

of bio-medical waste generated from the hospital. Copy of CTO & 

authorization are enclosed at Annexure-20. Joint committee visited 

the hospital and found color coded bins to collect the bio-medical 

waste in order. Unit is maintaining the record of waste generation. 

Unit has obtained membership from the M/s EN Vision Enviro 

Engineers Pvt. Ltd. Udaipur (CBWTF) for transport and disposal of 

bio-medical waste. 
 

• The details about the hazardous waste generated and quantity 

stored was updated on the display board at the storage site and main 

gate of the unit. 
 

• Joint committee also discussed with Dr. Kamlesh Babel, Principal 

Medical Officer, District Hospital Nimbahera, Dist. Chittorgarh 

about the concerns regarding health complications and other 

impacts due to cement industries in the area. PMO explained that 

no significant increase in the number of patients treated for various 

diseases in the recent years. As per details provided, various 

diseases are due to bacterial, viral infections, allergic, smoking, dust 

and other lifestyle changes etc. The details provided by the office of 

Principal Medical Officer, District Hospital Nimbahera vide dated 

22.01.2025 are enclosed at Annexure-21. 
 

B. Other observations 
 

(a). Monitoring of Source Emission: 
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During the visit, source emission Monitoring was carried out of 04 

stacks of line-3 for various parameters. Monitored data of source 

emission is given below: 

 

S. 
No. 

Stack Attached 
to  

Stack Emission 
concentration in mg/Nm3 

Control 
Equipment 

PM SO2 NOx 

1.  Coal Mill-3 13 - - Bag house 

2.  Kiln-3 16 27 615 Bag house 

3.  Cooler-3 10 - - ESP 

4.  Cement Mill-4 11 - - Bag house 

 Standard as per CTO  30 100 800  

 

On the basis of above monitored source emission data, it has been 

observed that the average concentration of PM was found to be in the 

range of 16mg/Nm3 to 10 mg/Nm3 which is within the prescribed limit, 

gaseous parameters i.e. SO2 & NOx for kiln-3 are also within the 

prescribed limit. The copy of analysis report of the source emission is 

enclosed at Annexure-22. 

(b). Monitoring of Ambient Air Quality: 
 

In order to assess the Ambient Air Quality of the Nimbahera area of 

Chittorgarh, during the visit Ambient Air Quality Monitoring for 24 

hours was carried out at 04 locations in Nimbahera area for the 

prominent air pollutant parameters viz. PM10, PM2.5, SO2, NOx. The AAQ 

monitored locations are shown in a google image: 
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The ambient air quality, monitoring stations were installed at up-wind 

and down-wind directions of the M/s JK Cement Works, Nimbahera and 

monitoring carried out for 24-hour basis in Nimbahera during 16th – 17th 

January, 2025. Monitored data of Ambient Air quality is given below: 
 

S. 
No. 

Location PM10 
(µg/m3) 

PM2.5 
(µg/m3) 

SO2 
(µg/m3) 

NOx 
(µg/m3) 

1.  Near Time office 137 68 8.9 31.8 

2.  
Near PWD office, Nimbahera 
(Outside industry) 

116 51 6.8 33.7 

3.  Near CPP gate 90 66 11.6 34.8 

4.  
Ahirpura Village, House of Shri 
Deepak Yadav (Outside 
industry 

126 48 6.9 26.2 

NAAQ Standard (Ambient air quality 
monitoring carried out for 24 Hr basis) 

100 
60 

80 80 

 

On the basis of above monitored Ambient Air quality data, it has been 

observed that the average concentration of PM10 (24 Hr basis) was found 

to be in the range of 137 μg/m3 to 90 μg/m3 and exceeding the limit at 

three locations i.e. Near Time office, Near PWD office, Nimbahera & 

Ahirpura village, House of Shri Deepak Yadav. The PM2.5 was found to 

be in the range of 68 μg/m3 to 48 μg/m3 and exceeding the limit at two 

locations i.e. Near Time office & Near CPP gate. The concentration of 

primary gaseous pollutants i.e. NOx and SO2 were found to be within 

the limit at all the monitored locations. High concentration of the dust 

pollutants in ambient air is found in evening time as compared to the 

day time due to slow dispersion of pollutants and heavy vehicle 

movement in night time. The copy of analysis report of the ambient air 

quality is enclosed at Annexure-23. A show cause notice has been 

issued to the unit by RSPCB on dated 24.01.2025 for non-

compliance of Ambient Air Quality parameters. The copy of show 

cause is enclosed at Annexure-24. 

(c). Monitoring of Fugitive Emissions: 
In order to assess the fugitive dust emission at work place and in the 

vicinity area, during the visit fugitive emission monitoring for 04 hours 

was carried out at 07 locations inside the premises of the unit and at 

limestone conveyor belt area at Mangrol as suggested by the Applicant 

for the Suspended Particulate Matter (SPM) parameter. Monitored data 

of fugitive dust emission is given below: 
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S. No. Location SPM 

(µg/m3) 

Standards as per 

CTO/CPCB 
guideline(µg/m3) 

1.  Near kiln-3 868 2000 

2.  

Near Raw material handling 
yard (Limestone, Gypsum, 

Laterite etc.) 

774 2000 

3.  Near Cement packing plant 729 2000 

4.  Near Coal mill-3 879 5000 

5.  Near Crusher inside plant  515 2000 

6.  
Near Lime stone pile inside 

plant 
531 2000 

7.  
Near Lime stone crusher and 
OLBC (Village Malaya Khera) 

866 600 

 

On the basis of above monitored fugitive dust emission data, it has been 

observed that the average concentration of SPM was found to be in the 

range of 515 µg/m3 to 879 µg/m3 and found exceeding at one location 

i.e. limestone crusher and OLBC (Village Maliya Khera) and at other 

locations observed values are within the prescribed limit. The copy of 

analysis report of the fugitive dust emission is enclosed at Annexure-

25. A show cause notice has been issued to the unit by RSPCB on 

dated 24.01.2025 for non-compliance of fugitive dust emission at 

limestone crusher and OLBC (Village Malaya Khera). The copy of show 

cause is enclosed at Annexure-26.  

(d). Monitoring of Ambient Noise Level: 
In order to assess the Ambient Noise Level of the Nimbahera area of 

Chittorgarh, during the visit Ambient Noise Monitoring during day and 

night time was carried out at 05 locations in Nimbahera area. The 

Ambient Noise level monitored data is given below: 
 

S. 
No. 

Locations Ambient Noise Level (dB(A)) 

Leq Limit 

1.  Near Time office (Industrial Area) 
 

Day 57.8 75 

Night 53.2 70 

2.  
Near PWD office (Outside 
industry), Nimbahera- 
Residential Area 

Day 51.9 55 

Night 49.8 45 

3.  
Near CPP gate (Industrial Area) 
 
 

Day 62.4 75 

Night 60.5 70 

4.  
Ahirpura village, House of Shri 
Deepak Yadav (Outside 
industry)- Residential Area 

Day 53.6 55 

Night 51 45 
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5.  
Near Limestone crusher and 
OLBC Malayakhera mines 
(Industrial Area) 

Day 56.9 75 

Night - 70 

 

On the basis of above monitored Ambient Noise Level data, it has been 

observed that the average Ambient Noise Level are exceeding during 

night time with prescribed standard limits for residential area at two 

locations i.e. Near PWD office, Nimbahera (Outside industry Residential 

Area) & Ahirpura village, House of Shri Deepak Yadav (Outside industry 

Residential Area). The copy of analysis report of the Ambient Noise Level 

is enclosed at Annexure-27. As per Noise Pollution (Regulation and 

Control) Rules, 2000 the “A person may, if the noise level exceeds the 

ambient noise standards by 10 dB(A) or more in the corresponding 

columns against any area/zone or, if there is a violation of any provision 

of these rules regarding restrictions imposed during night time, make a 

complaint to the authority.” The exceedance of noise monitoring at two 

locations are observed below 10 dB(A). 

(e). Monitoring of Ground Water Quality: 
The applicant alleged that the ground water quality of the area is getting 

deteriorated. To assess the present status of ground water quality 04 

samples of ground water from borewells have been collected and 

analysed for various physio-chemical parameters. Ground water 

monitored data is given below: 

Analysis result of Ground Water samples  

S. 

No

. 

Parameters Locations Standards as per 

IS:10500-2012 

Borewell 

at 

Adarsh 

Colony, 

Nimbahe
ra 

Borewell 

at Vill-

Ahirpura 

Nimbaher

a 

Borewell at 

Kalayanpur

a 

 

Borewell 

at 

Kanthara, 

Nimbaher

a 

Requiremen

t 

(Acceptable 

limit) 

Permissibl

e limit in 

the 

absence of 

alternate 
source 

1.  
pH 6.88 7.25 7.05 7.28 6.5-8.5 - 

2.  
Total 

suspended 

Solids 

4 4 6 13 - - 

3.  
EC 1186 391 1252 1502 - - 

4.  
TDS 771 254 814 976 500 2000 

5.  
COD 32 8 28 36 - - 

6.  
Sulphate 72.6 21.8 58.1 69.4 200 400 

7.  
Total 

Alkalinity 

112 20 52 44 200 600 

8.  
Chloride  207.9 24 168 275.9 250 1000 
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All the values in mg/l except pH, EC measured in µmho/cm. 

On the basis of above analysis results of ground water, TDS is exceeding 

at 03 locations as per acceptable limit but within permissible limit in the 

absence of alternate source, Chloride is exceeding at 01 location as per 

acceptable limit but within permissible limit in the absence of alternate 

source, Total hardness is exceeding at 03 locations as per acceptable 

limit but exceeding at 02 locations as per permissible limit in the 

absence of alternate source, Calcium ion is exceeding at 03 locations as 

per acceptable limit but within permissible limit in the absence of 

alternate source, Magnesium ion is exceeding at 03 locations as per 

acceptable limit but within permissible limit in the absence of alternate 

source and other parameters are within prescribed limit as per Drinking 

water specification IS 10500:2012. The copy of analysis report of ground 

water sample is enclosed at Annexure-28. 

(f). Monitoring of Waste Water Quality (STP): 
Unit has installed 500 KLD capacity Sewage treatment plant based on 

MBBR technology to treat the domestic waste water generated from office 

and colony. Treated water is used in the horticulture. Waste water 

sample was collected from the outlet of STP.  

Analysis result of Domestic Waste Water samples  

S. 

No. 

Parameters Location Limit as per CTO 

Final Outlet of STP, M/s JK 

Cement (500 KLD) 

1.  pH 7.44 5.5-9.0 

2.  Total Suspended Solids  18 20 

3.  Oil & Grease BDL 10 

4.  COD 84 250 

5.  BOD 21.7 30 

All the values in mg/l except pH. 

9.  
Fluoride 0.67 0.47 0.8 0.62 1 1.5 

10.  
Total 

Hardness 

as CaCo3 

592 200 720 712 200 600 

11.  
Calcium 
Hardness 

456 148 348 392 - - 

12.  
Magnesium 

Hardness 

136 52 372 320 - - 

13.  
Calcium 

ion 

182.4 59.2 139.2 156.8 75 200 

14.  
Magnesium 

ion 

33.2 12.7 90.8 78.1 30 100 
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On the basis of above analysis results of outlet of STP (wastewater) all 

the parameters are within prescribed limit as per CTO. The copy of 

analysis report of waste water sample is enclosed at Annexure-29. 

9. Recommendations of the Joint Committee:   

a) The compliance status of green belt development may be verified 

once in a year by State or Central Govt. approved agencies. The 

audited report should be uploaded on the website of the unit as part 

of transparency in the monitoring mechanism. 

b) The unit shall ensure proper dust suppression using water 

sprinkling and dust sweeping machine in the truck parking area, 

gypsum storage area, CPP and time office main gate area. To develop 

Miyawaki green belt at truck parking area near Ahirpura village to 

reduce the impact of noise as well fugitive dust emission. No horn 

area signage after 10:00 PM should be installed and same should 

be strictly adhered in the truck parking area. 

c) Raw material gantry area should be covered with curtain so that the 

fugitive emissions may be reduced during material handling and 

wind blowing. 

d) Regular maintenance of conveyor belts should be carried out to 

avoid higher noise level during operations. 

e) RSPCB has taken action against non-compliances and issued show 

cause notices dated 24.01.2025 to the Unit. Hence, unit should take 

preventive measures and necessary action to comply with the show 

cause notices issued by RSPCB. 

 

  

 

(Ashish Kumar Baurasi) 

Regional Officer 

RSPCB, Chittorgarh 

(Praveen Kumar Jain) 

Scientist-C, 

CPCB, RD Bhopal 

(Mahesh Dutt Purohit) 

Scientist-D, MoEF&CC, 
IRO, Jaipur 
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Photos taken during the visit under Hon’ble NGT OA 266/2024 

 
Meeting of the joint committee with the Applicant at his residence 

 
Meeting of the joint committee with the Unit officials 

 

Stack Monitoring for source emission 
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Concrete floor at truck yard 

 

Hazardous waste storage area 

 
Covered raw material with tarapaulin 
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Curtain not available at gypsum storage area 

 
Covered raw material with tarapaulin  

 
Covered Conveyor belts inside plant 
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Digital display board installed at main gate of unit showing OCEMS & CAAOMS data 

 

Display board on the main gate of the unit 

 

Conveyor belt carrying raw material to Mangrol plant 
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Green Cover provided in and outside of the Plant 

 

Green belt on both sides of the concrete paved road 

 
Dust Sweeping Machine 
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O A No.266/2024(CZ)                                Ramesh Chandra Kumawat. State of Rajasthan & Ors. 

 

 

 
Item No. 1 
 

 

 

 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 

Original Application No. 266/2024(CZ) 
 
 

Ramesh Chandra Kumawat                                                  Applicant (s) 
 

  
    Vs. 

 

 State of Rajasthan & Ors.                                                    Respondent(s) 
 

 
Date of Hearing: 20.12.2024 
 

 
 
 

 

 
 

 

 

 

 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

      HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER 
 

 
 

 
 

 
 

 

 

 
 

 

 

 

 
 

 

 

 

 
For Applicant (s):   Ms. Atika Singh, Adv. 

 
  

For Respondent(s) :  

 

ORDER 

 
 

1.  By means of filing this application the applicant has highlighted 

the violation of environmental rules by the respondents. It is 

contended that the Respondent No. 5, JK Cement Ltd., a RED 

category industry, operates its manufacturing unit known as JK 

Cement Works, situated in Nimbahera, District Chittorgarh, 

Rajasthan. This Unit commenced its commercial production 

journey in the year 1975 with an initial production capacity of 0.3 

million tons per annum (MnTPA). Over the years, the production 

capacity of the cement plant has undergone significant expansions, 

thereby reaching an extraordinary 6.50 million tons per annum 

Annexure-1
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O A No.266/2024(CZ)                                Ramesh Chandra Kumawat. State of Rajasthan & Ors. 

 

 

(MnTPA) for cement production and 5.20 MnTPA for clinker 

production. However, this significant increase in production 

capacity has not been accompanied by a transparent and 

responsible approach towards environmental management. 

2.  It is further submitted that the capacity of production was 

enhanced and business was expanded without obtaining any prior 

approval and environmental clearance and respondent no. 5 has 

committed serious violation under Air (Prevention and Control of 

Pollution) Act, 1981, Water (Prevention and Control of Pollution) 

Act, 1974 and Environment (Protection) Act, 1986, Hazardous 

Waste (Management and Handling) Rules 1989. In addition to that 

it is further alleged that respondent project proponent has 

unlawfully done the modernisation and expansion, submitted 

fraudulent papers and misrepresented, soil pollution caused the 

injuries to the locals, there is no proper disposal of the industrial 

waste, problem of leaching of chemicals from kilns, endangering 

the ground water quality, causing air pollution, dust and percolate 

metals, failing to maintain the green belt, public nuisance, 

consumption of water without authority from the Central Ground 

Water and harm to the environment, thus  raised the issue of 

violation of environmental rules. 

 

 

3.  A substantial issue of environmental has been raised. Issue notice 

to the respondents. Returnable within four weeks. 

 

4.  Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 
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5.  Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

 

6.  In view of the above contention, we deem it just and proper to 

constitute a committee  consisting the following members : 

(i)  One Representative from the MoEF&CC, integrated office at 
Jaipur (Rajasthan) 

(ii)  One representative from the CPCB 
(iii)One  representative from the Secretary (Environment), State of 
  Rajasthan, Rajasthan 

(iii) One Representative from the Member Secretary,  Rajasthan 
State Pollution Control Board, (Rajasthan) 

 
 

7.  The Committee is directed to visit the site and submit the factual 

and action taken report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic support. 

 

8.  Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a 

week and after compliance of service, the Applicant has to submit 

an affidavit that notices and copy of the application have been 

served upon the committee and respondents.  

 

 

9.  The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. 

 

List it on 29th January, 2025.  

  

                                                                               Sheo Kumar Singh, JM 

 
 

 

 

 
 

 

 

 
 

 

 

 
 

 
[ 

 
 
 

 

 

 

 
 

 

Dr. A Senthil Vel, EM 

20th December 2024 

O A No.266/2024(CZ)   
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I RO/l PR/GEN/NGT/Envcommittee

Bv Speed Post/e-Mail
qTfd FG6R

GOVERNMENT OF INDIA
wftqturrEn qs qficr{r qfirq-{i {Erfiq

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE

e)*q fiqtaq, {tfl-{R/sq *ft meta<,wgr /Regional Office,
Gandhinaga r/(Su b-Regional Office, Jaipur) Yek iFE

*-zrg "gflEqr+a f,*, r<$ - 3otoou/ 8213, *ARANyA BHA*AN-
,Jhalana Institutional A.rea, Jaipur_302004

($rT/Tet No: 0 t4 t_2713786 , Zl Bltg Eiiiti i.ojaipur-mefcc@eov.in

Datedt 31st Deceraber, 2024

*-fl f,
rre.c sfu{,
{rterna ll"Gr rqwr ftieur rtg,
ararar dsrrra d-d, ilcg{ 3o2oo4

sub: Nomination of an o{ficial in compliance of the Hon'ble Nationar Green Tribunar (cZ) Bench,Bhopal order dated 2o.12.2o24^passed 
_in o.ig*J-;ffu""tion No. zoo lzoii' 1ci1*'rilt"a ^"Ramesh Chandra Kumawat V/s Siate of naiasttr-a, a, OIL-'

Rel Letter received from RSpCB Jaipur dated 27.12.2024.

Sir,
rn reference to the above cited 

-subject, 
and captioned letters regarding nomination of theofficer from SRo Jaipur, MoEF&cc, couir"-."ioi-ri-rJi" ii comptiance of the Hon,ble NationalGreen Tribunar (cz) Bench, Bhopar order a"t"a zo.iz.ioi+ pa""ea in original Application No.266/2024 (cz) titled as Rame_str chana.. x"-r*"i v/Jltate or Rajasthan & ors., this is toinform that the undersigned (Mob: 9a138aisso; ;;J; i"r,."autt.pr.ohi@gov.in) has beennominated for the said committee.

2. This issue with the approval of the Competent authoritv.

srdem,

Copy to following for information:

f. r&r <a grlfra7 er. Mahesh Dutt purohit
d. fti./ +ar. 'fi / Joint Dtrector ls)/ scietrtist-D

1 The Director/scientist-F, Mon-itoring cell, Ministry of Environment, Forest & climateChange, 3rd Floor, Vayrr Wing, Indira paryavaran Bhawan, Jor Bagh, New Delhi _ 110O03.
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/CPM/5026

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

20/12/2017

F(Tech)/Chittorgarh(Nimbahera)/5(1)/2010-2011/8039-8041

190Unit  Id   :

M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 23/01/2017 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Cement plant situated at Kailash Nagar Nimbahera Tehsil:Nimbahera 

District:Chittorgarh , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/06/2017 to 31/05/2022 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 3.60 MMTPAProductCEMENT

 2.80 MMTPAProductCLINKER

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/CPM/5026

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

20/12/2017

F(Tech)/Chittorgarh(Nimbahera)/5(1)/2010-2011/8039-8041

190Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  12.000 

To be treated in STP and to be 

used in plantation and 

horticulture

NIL 12.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Crusher ADEQUATE STACK 

HEIGHT , Bag Filter

30 mg/NM3Particulate 

Matter

Four Cement mills ADEQUATE STACK 

HEIGHT , Bag House

30 mg/NM3Particulate 

Matter

Four Coal mills ADEQUATE STACK 

HEIGHT , Bag Filter

30 mg/NM3Particulate 

Matter

Kiln No- 1 ADEQUATE STACK 

HEIGHT , Bag House

100 mg/NM3SO2

30 mg/NM3Particulate 

Matter

1000 mg/NM3NOx

Kiln No- 2 ADEQUATE STACK 

HEIGHT , Bag House
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2017-2018/CPM/5026

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

20/12/2017

F(Tech)/Chittorgarh(Nimbahera)/5(1)/2010-2011/8039-8041

190Unit  Id   :

100 mg/NM3SO2

30 mg/NM3Particulate 

Matter

1000 mg/NM3NOx

Kiln No- 3 ADEQUATE STACK 

HEIGHT , Bag House

100 mg/NM3SO2

30 mg/NM3Particulate 

Matter

1000 mg/NM3NOx

One D.G set( 3220KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/NM3CO

75 mg/NM3Particulate 

Matter

710 mg/ NM3NOx

100 mg/NM3NMHC

One D.G set( 3680KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/NM3CO

75 mg/NM3Particulate 

Matter

710 mg/NM3NOx

100 mg/NM3NMHC

Raw mill +Pre- calciner ADEQUATE STACK 

HEIGHT , Bag House

100 mg/NM3SO2

30 mg/NM3Particulate 

Matter
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1000 mg/NM3NOx

Two D.G set( 7000KVA EACH) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/NM3CO

75 mg/NM3Particulate 

Matter

710 mg/NM3NOx

100 mg/NM3NMHC

That the Cement plant will comply with the standards as prescribed vide MOEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 7 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Ammonical Nitrogen Not to exceed 75 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That this consent to operate is valid for the production of cement upto 3.60 MTPA 

from 2.80 MTPA clinker only.

 8 

That the total capital investment as on 31.03.2016 as per the C. A certificate 

submitted by the unit is Rs 650.77 crores which includes the cost of land, building, 

plant & machinery and miscellaneous assets.

 9 
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That no hazardous waste/ non-hazardous waste shall be used/co-processed in 

cement kiln without obtaining prior permission from CPCB & RPCB as per the 

provisions of Hazardous and Other Waste(Management & Transboundary) Rules, 

2016 and consent to establish/operate from the State Board, if applicable.

 10 

That all the recommendations made in the Charter of Corporate Responsibility for 

Environment Protection for Cement Plants shall be implemented.

 11 

That no fuel other than indian and imported coal/LDO shall be used without prior 

consent from the State Board.

 12 

That the industry shall not use petcoke/furnace oil in compliance to the order 

dated 17/11/2017 of Hon'ble Supreme Court, wherein ban has been imposed on the 

use petcoke and furnace oil in the State of Rajasthan, till further orders received 

from Court in this matter. The petcoke/furnace oil may be used in case competent 

authority permits the use of the same.

 13 

That guidelines on co-processing in cement/power industries issued by Central 

Pollution Control Board shall be complied, if applicable.

 14 

That for the control of fugitive emission guidelines / code of practice as issued by 

CPCB will be followed.

 15 

That the unit shall maintain online continuous monitoring systems at all the main 

stacks (attached to kiln, coal mill, cement mill and clinker cooler etc) to monitor 

the emission level of particulate matter(PM), SO2 and NOx and connectivity of the 

same shall be ensured with RPCB/CPCB server whenever plant is operated.

 16 

That the industry shall comply with revised emission standards as notified by 

MoEF, GoI New Delhi for cement plants vide gazette notification dated 

25/08/2014(without co-processing of waste) subsequently amended on 9/05/2016 

and notified vide notification dated 10/05/2016(with co-processing of waste), 

whichever is applicable.

 17 

That the industry shall comply with all the directions issued by MoEF&CC, GoI & 

CPCB for compliance of revised emission norms.

 18 

That the industry shall maintain stack of adequate height and adequate air 

pollution control measures at all the sources of air emissions so as to achieve the 

prescribed emission standards.

 19 

That adequate infrastructure facility for stack emission monitoring shall be 

maintained at all the stacks viz, limestone crusher, packer, kiln, cooler, cement 

mills and coal mill etc.

 20 

That no additional source of air pollution shall be installed without prior consent 

from the State Board.

 21 

That closed conveyor belts shall be used for the transfer of material to minimize the 

fugitive emissions.

 22 
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That the industry shall maintain dust collection and extraction system to control 

fugitive dust emissions at all the transfer points and loading/unloading areas.

 23 

That all the raw materials and products shall be stored in closed covered shed. 24 

That cemented roads shall be provided & maintained in good condition inside the 

premises to minimize the fugitive emissions due to vehicular movements.

 25 

That water sprinkling and cleaning of roads by vacuum cleaner shall be done 

regularly to control the fugitive emissions generated due to vehicular movement.

 26 

That the industry shall maintain good house-keeping within plant premises so that 

fugitive emissions can be controlled/maintained.

 27 

That the recommendations of the policy briefs related to human health risk due to 

cement dust exposures shall be complied.

 28 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments that in the event of non- functioning of the pollution 

equipment/or increase in levels of pollutants, the production process stops 

automatically.

 29 

That separate energy meter & hour meter shall be provided and maintained at all 

the air pollution control measures & ETP/STP and daily record of running hours of 

pollution control measures and energy consumption shall be maintained in 

logbook.

 30 

The industry shall comply with the MoEF, Government of India, Notification dated 

14th September 1999, amended up to date relating to fly ash management and shall 

provide relevant details to the State Board, MoEF, and Government of India.

 31 

That industry shall maintain continuous ambient air quality monitoring stations in 

all directions for monitoring of gaseous emissions and particulate matter in the 

ambient air and records of the same shall be submitted on quarterly basis to the 

State Board.

 32 

That the total water requirement of the cement plant shall not exceed to 807 KLD 

and the fresh water consumption shall not exceed to 427.00 KLD(For industrial 

use- 410 KLD and domestic use- 17 KLD) which shall be met from ground water.

 33 

That the industry shall comply with all the conditions of NOC issued by CGWA vide 

letter dt 28/10/2015 for the abstraction of ground water to the tune of 2747 KLD 

and get it renewed from time to time.

 34 

That the water meter shall be installed and maintained at all the bore wells to 

measure the quantity of daily ground water withdrawal and record of the same 

shall be maintained on daily basis.

 35 
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That domestic waste water(12 KLD) generated from the cement plant premises 

shall be treated through sewage treatment plant located in the colony upto the 

standards as mentioned at condition no. 7 and treated domestic waste water shall 

be used for plantation/ horticulture purpose within the premises.

 36 

That no trade effluent and domestic waste water will be discharged inside or 

outside the factory premises in to a stream or well or sewer or on land.

 37 

That suitable flow measuring devices/ meters on the inlet and outlet of sewage 

treatment plant shall be maintained. Daily record of domestic waste water 

generation and its treatment and utilization shall be maintained.

 38 

That the industry shall apply separately for consent to operate for the 

colony/township.

 39 

That industry shall comply with the provisions of Hazardous & others Waste 

(Management, & Transboudary Movement) Rules, 2016 and record of daily 

hazardous waste generation and its disposal shall be maintained.

 40 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit quarterly analysis report from the State Board 

laboratory/ laboratory recognized by Ministry of Environment & Forests (MoE&F), 

Government of India.

 41 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 42 

That the plantation in atleast 33% of total area of the project in and around the 

cement plant shall be carried out & maintained.

 43 

That the industry shall also ensure the compliance of all the conditions of consent 

order no. 2014-2015/CPM/1984 dated 26/05/2014.

 44 

That the industry shall submit the quarterly compliance report of all the above 

conditions to the State Board.

 45 

 46 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 47 
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That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

48

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CPM ]

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to 

ensure the compliance.

1

Master File.2

Group Incharge[ CPM ]
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G(CPM)/1000/4000(1)/2019-2020/437-439

Unit  Id   : 190

M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 04/09/2018 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for 

your grinding plant situated / proposed at village Nimbahera Tehsil:Nimbahera 

District:Chittorgarh , Rajasthan under the provisions of the said Act(s). This consent is 

granted on the basis of examination of  the information furnished by you in consent 

application(s) and the documents submitted therewith, subject to the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 04/09/2018 to 31/08/2023 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Product  1.30 MTPACEMENT (CLINKER GRINDING ONLY)

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

 4 
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That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Clinker storage silo ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

30 mg/NM3Particulate 

Matter

Roller Press with ball mill ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Bag Filter

30 mg/NM3Particulate 

Matter

That the grinding plant will comply with the standards as prescribed vide MOEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 

That this consent to establish is being issued for the establishment of clinker 

grinding plant for production of clinker-1.30 million tons per annum, within the 

existing premises of M/s J.K Cement Works, (Unit-Nimbahera), Kailash Nagar, 

Tehsil- Nimbahera, District- Chittorgarh.

 7 

That the industry shall not produce clinker without prior consent to 

establish/operate from the State Board.

 8 

That the total proposed capital investment as per the C. A certificate submitted by 

the unit is Rs.183 crores which includes the cost of building,plant & machinery and 

miscellaneous assets.

 9 

That all the conditions imposed by MOE&F, New Delhi in the environmental 

clearance granted vide letter no. J-11011/267/2013-IA.II(I) dated 08/09/2016 shall 

be strictly complied with.

 10 
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That furnace oil shall not be used as fuel in compliance to the order dated 

24/10/2017 of Hon'ble Supreme Court, wherein ban has been imposed on the use of 

furnace oil in the State of Rajasthan.

 11 

That the industry shall comply with emission standards as notified by MoEF, GoI 

New Delhi for cement plants vide gazette notification dated 25/08/2014(without 

co-processing of waste) subsequently amended on 9/05/2016 and notified vide 

notification dated 10/05/2016 (with co-processing of waste),whichever is 

applicable.

 12 

That the industry shall comply with all the directions issued by MoEF&CC, GoI & 

CPCB for compliance of revised emission norms.

 13 

That the industry shall provide online continuous monitoring system at roller press 

attached to ball mill stack to monitor the emission level of particulate matter(PM), 

SO2 & NOx(as applicable) alongwith for effluents and the same shall be connected 

with RPCB/CPCB server.

 14 

That the industry shall comply with the "Guidelines for Continuous Emission 

Monitoring Systems" of August, 2018 issued by the Central Pollution Control Board.

 15 

That industry shall provide ambient air quality monitoring stations in all 

directions for monitoring of gaseous emissions and particulate matter in the 

ambient air and records of the same shall be submitted on quarterly basis to the 

State Board.

 16 

That the industry shall provide stack of adequate height in accordance to 

notification no. G.S.R 497(E) issued by the MoEF&CC dated 10/05/2016 and 

adequate air pollution control measures at all the sources of air emissions so as to 

achieve the prescribed emission standards.

 17 

That safe and adequate infrastructure facility in accordance with emission 

regulation part-III issued by the Central Pollution Control Board shall be provided 

at roller press attached to ball mill etc.

 18 

That all the recommendations made in the Charter of Corporate Responsibility for 

Environment Protection for Cement Plants shall be implemented.

 19 

That for the control of fugitive emission guidelines / code of practice as issued by 

CPCB will be followed.

 20 

That no additional source of air emission shall be installed without prior consent 

from the State Board.

 21 

That closed conveyor belts shall be provided for the transfer of material to 

minimize the fugitive emissions.

 22 

That the industry shall provide dust collection and extraction system to control 

fugitive dust emissions at all the transfer points and loading/unloading areas.

 23 

That all the raw materials and products shall be stored in closed covered shed. 24 
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That cemented roads shall be provided inside the premises to minimize the fugitive 

emissions due to vehicular movements.

 25 

That arrangements for water sprinkling and cleaning of roads by vacuum cleaner 

shall be made to control the fugitive emissions generated due to vehicular 

movement.

 26 

That the recommendations of the policy briefs related to human health risk due to 

cement dust exposures shall be complied.

 27 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments that in the event of non- functioning of the pollution 

equipment/or increase in levels of pollutants, the production process stops 

automatically.

 28 

The industry shall comply with the MoEF, Government of India, Notification dated 

14th September 1999 amended from time to time relating to fly ash management 

and shall provide relevant details to the State Board, MoEF, Government of India.

 29 

That total fresh water requirement/consumption shall not exceed to 132 KLD for 

boiler/cooling use and same shall be met from rain water stored in mines pit.

 30 

That the industry shall not abstract ground water for the grinding plant without 

prior permission from the State Board and CGWA.

 31 

That water meter shall be installed at all the suitable points to measure the 

quantity of daily water taken from mines pit and record of the same shall be 

maintained on daily basis.

 32 

That water meters shall be provided at all suitable points to measure the quantity 

of water consumed for different purposes and record of same shall be maintained 

on daily basis.

 33 

That no trade effluent and domestic waste water will be discharged inside or 

outside the factory premises in to a stream or well or sewer or on land.

 34 

That separate energy meter & hour meter shall be provided at all the air pollution 

control measures and daily record of running hours of pollution control measures 

and energy consumption shall be maintained in log book separately.

 35 

That suitable flow measuring devices/ meters at inlet and outlet of STP & ETP shall 

be installed. Daily record of waste water generation, its treatment and utilization 

shall be maintained.

 36 

That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and record of daily 

hazardous waste generation and its disposal shall be maintained.

 37 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 38 
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That the plantation in atleast 33% of total area of the plant premises in and 

around the cement plant shall be carried out & maintained.

 39 

 40 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of compliance of the 

Water Act and Air Act.

41 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

42

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time, be specified by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Establish and project proponent / occupier shall be liable for legal 

action under the  the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CPM ]
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Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to 

ensure standard norms and monitor strict parameters time to time.

1

Master File.2

Group Incharge[ CPM ]
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M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 11/12/2019 and subsequent correspondence.Ref:

Consent to Establish under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder ,is hereby granted for 

your J.K. Cement Works plant situated / proposed at Nimbahera, Kailash Nagar 

Nimbahera Tehsil:Nimbahera District:Chittorgarh , Rajasthan under the provisions of the 

said Act(s). This consent is granted on the basis of examination of  the information furnished 

by you in consent application(s) and the documents submitted therewith, subject to the  

following conditions:-

Sir,

That this Consent to Establish is valid for a period from 11/12/2019 to 30/11/2024 or 

date of Commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

2

Quantity / CapacityType Particular

Activity  30.00 TPHReplacement of Coal Mill (Ball Mill to 

Vertical Type Mill)

Activity  1.00 NO.Replacement of Kiln Section upto 

Clinkerization (SLC to ILC System) in 

Kiln-3

Activity  470.00 TPHReplacement of Raw Mill ( Vertical to 

Horizontal Roller press)
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That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel the project proponent is required to obtain 

fresh consent to establish. 

3

That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

 4 

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5
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Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Horizontal Roller Press (Raw 

Mill)

ADEQUATE STACK 

HEIGHT , Bag Filter

30 mg/Nm3Particulate 

Matter

Kiln section(Inline Calciner 

Section)

ADEQUATE STACK 

HEIGHT , Bag House

10 mg/Nm3HCL

100 mg/Nm3SO2

10 mg/Nm3Total Organic 

Carbon

1 mg/Nm3HF

0.1 

ngTEQ/Nm3

Total dioxins 

and furans

30 mg/Nm3Particulate 

Matter

1000 

mg/Nm3

NOx

0.05 

mg/Nm3

Cd + Th +their 

compounds

0.05 

mg/Nm3

Hg and its 

compounds

0.5 mg/Nm3Sb + As + Pb + 

Co+ Cr + Cu + 

Mn + Ni + V + 

their 

compounds

Vertical type (coal mill) ADEQUATE STACK 

HEIGHT , Bag House

30 mg/Nm3Particulate 

Matter
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2019-2020/CPM/5612

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

27/02/2020

F(CPM)/Chittorgarh(Nimbahera)/8(1)/2013-2014/5477-5479

Unit  Id   : 190

That the consent to establish is being issued for replacement of the existing 

equipment with more efficient and energy conservation measures in raw mill 

(vertical to horizontal roller press-470 TPH), coal mill (ball mill to vertical type 

mill-30 TPH) & kiln section upto clinkerization (SLC to ILC system) only in Kiln-3.

 6 

The industry has to seek fresh consent to establish for any change in 

product/by-product/process/service/activity and any modification/alteration.

 7 

That additional capital investment as per the C.A. certificate submitted by the unit 

is Rs. 292.41 Cr. which includes the cost of site Development, Building, Plant & 

Machinery and Miscellaneous assets.

 8 

That production capacity, water consumption and waste water generation of the 

industry shall not exceed from existing as allowed under consent to operate issued 

vide order no. 2017-2018/CPM/5026 dated 20.12.2017 due to replacement of the 

existing equipment with more efficient and energy conservation measures in raw 

mill (vertical to horizontal roller press-470 TPH), coal mill (ball mill to vertical type 

mill-30 TPH) & kiln section upto clinkerization (SLC to ILC system)

 9 

That the industry shall comply with the emission standards for cement plants as 

notified by MoEF, GoI New Delhi vide gazette notification dated 25.08.2014 & 

09.05.2016 and directions issued by Central Pollution Control Board / MOEF from 

time to time in this regard.

 10 

That industry shall provide all adequate measures for control of water/air 

pollution form the various process/activities shall meet the prescribed standards 

as per Environment (Protection) Act, 1986.

 11 

That the industry shall obtained amendment in EC/clarification from MOEF & CC 

within 06 months and shall submit to the Board.

 12 

That the industry shall install OCEMS and CAAQMS as per guidelines/requirement 

of MOEF and CPCB.

 13 

That the industry shall not generate any waste water from replacement of the 

existing equipment with more efficient and replacement of the existing equipment 

with more efficient and energy conservation measures in raw mill, coal mill & kiln 

section upto clinkerization (SLC to ILC system).

 14 

That the industry shall not install any additional plant  & machinery except raw 

mill, coal mill & kiln section upto clinkerization (SLC to ILS system).

 15 

That the total production capacity of cement - 3.60 MMTPA and clinker-2.80 

MMTPA in kiln-3 section shall not exceed at any time without permissions from 

competent authorities.

 16 
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2019-2020/CPM/5612

4, Institutional Area, Jhalana Doongari, Jaipur-302 

004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

27/02/2020

F(CPM)/Chittorgarh(Nimbahera)/8(1)/2013-2014/5477-5479

Unit  Id   : 190

That the industry shall take separate CTO under Water Act 1974 and under Air Act, 

1981 for replacement of the existing equipment with more efficient and energy 

conservation measures in raw mill, coal mill & kiln section upto clinkerization (SLC 

to ILC system) before commissioning of the same form State Board.

 17 

That the industry shall dismantle the old raw mill, coal mill & kiln section upto 

clinkerization plant after its replacement & commissioning of the same with new.

 18 

That the industry shall not install any additional machinery without prior 

permission of the State Board.

 19 

That the industry shall obtain all necessary permission from concern authority 

before commissioning of the project.

 20 

That the water sprinkling and cleaning of roads by vacuum cleaner shall be done 

regularly to control the fugitive emissions generated due to vechicular movement.

 21 

That additional source of Air/Water pollution shall not be installed without prior 

consent to establish from the State Board.

 22 

That cemented roads shall be provided & maintained inside the premises to 

minimize the fugitive emissions due to vehicular movements.

 23 

That all the raw materials and products shall be stored in closed covered shed. 24 

That the industry shall maintain safe and adequate infrastructure facility in 

accordance with the emission regulation part-III issued by CPCB at the source of air 

emission.

 25 

That the industry shall install adequately designed rain water harvesting structure 

for recharge of ground water in and around the area.

 26 

That the plantation of local species in the 33% of total area of the project shall be 

carried out & maintained.

 27 

That industry shall comply with the provisions of Hazardous & others Waste 

(Management, & Transboundary Movement) Rules, 2016 and record of daily 

hazardous waste generation shall be maintained.

 28 

That the unit shall not establish any plant/ process or does not carry out any 

activity which attracts environmental clearance under the provisions of the 

Environmental Clearance notification dated 14/09/2006 and its subsequent 

amendments.

 29 

That the industry shall not use petcoke and furnace oil as fuel in the boilers of 

power generation plant in compliance to the Hon'ble Supreme Court dated 

24.10.2017.

 30 

That this consent to establish shall be subjected to compliance of any direction or 

order passed by NGT/ Honorable Court of law in the matter.

 31 
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Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2019-2020/CPM/5612

4, Institutional Area, Jhalana Doongari, Jaipur-302 
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Phone: 0141-5159600,5159695 Fax: 0141-5159697

27/02/2020

F(CPM)/Chittorgarh(Nimbahera)/8(1)/2013-2014/5477-5479

Unit  Id   : 190

That the industry shall obtain Environmental Clearance from competent authority 

under EIA notification dated 14.09.2016 for any such activity which attracts 

Environmental Clearance under EIA notification dated 14.09.2006.

 32 

That industry shall ensure compliance of all the conditions of consent to operate 

order no. 2017-2018/CPM/5026 dated 20.12.2017.

 33 

 34 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of compliance of the 

Water Act and Air Act.

35 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

36

This Consent to Establish shall also be subject, beside the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time, be specified by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Establish and project proponent / occupier shall be liable for legal 

action under the  the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CPM ]
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Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to 

ensure the compliance.

1

Master File.2

Group Incharge[ CPM ]
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F. No. J-l 1 01 I 1243 12016-14.-I(I)
Government of India

Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira P aryavaran Bhawan
Jor Bagh Road, Aliganj,

New Delhi - 110003
E-mail : dirind-moefcc@gov.in

Tel: 011-24695368
- Dated: 18th November,2}2}

To ,/
, 
/ sh.i S.K. Rathore

\'/ President(Operation).
M/s. JK Cement Limited
Nimbahera.
District Chittorgarh.
Rajasthan.

Subject:Modernization by replacing the old machineries riith latest energl'elficient machineries

u,ithout change in clinker production of Line-3 Kiln sl stem up to Clinkerization (HRP

Rau,Mil]. VRM Coal Mill and SLC to iLC PF{) riithout change in production capacity'

by M/s. JK Cement Ltdlocated at Nimbahera" District Chittorgarh, Rajasthan -

Environmerrt Ckaraiice :,inder rrara 7(ii) of EIA, 2006 - regarding.

Sir.

Reference is inr,'ited to ),oul' online application made i-ide proposal no.

IA/RJ/IND 116784612020 dated 28,'08i2020 along with Fomr I &2 and addendum to the existing
EIA reporl seeking Environment Clearance (EC) under para 7(ii) of the EIA Notification. 2006

for the project mentioned above.

2. The aforesaid proposal was considered in the 23'd meeting of the Reconstituted Expert

Appraisal Committee meeting held during 28-30'1'september. 2020 w'herein the Committee

noted that project proponent is intending to carl,out fbllon'ing modemization activities without
increasing the production capacity of cement plant for u'hich Environment Clearance was

accorded on 23 I 07 1201 8 :

i Replacement of coal mill (Ball Mill to Vertical Mill of 300 TPH) to reduce power
consumptionby 617 KWH/Tonne of Material.

ii. Replacement of Kiln Section up to clinkerization to reduce thermal energy consumption
from 740 to 720 Kcal/Kg of clinker.

Environment Clearance under parir 7(ii) of EIA, 2006 for Modernization by replacing the old

machineries with latest energy efficient machineries without change in clinker production of Line-3 Kiln
system up to Clinkerization (HRP Raw Mill, VRM Coal Mill and SLC to ILC PH) without change in

production capacity by M/s. JK Cement Ltdlocated at Nimbahera, District Chittorgarh, Rajasthan .

Page 1,of 2
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Replacement of Rau'Mi1l (Vertical \4i11to Horizontal Roller Press of 470 TpHt to
reduce the pow-er consumptionbl 617 K\\rH/Tonne of material.
The or-erallpor.r,er consumption up to clinkerization u-ould be reduced from 69 to
52K\\rH/Tonne of clinker.
The proposed modernization will heip to achieve the pAT targets.

In vier'l- of the foregoing and after deliberations. the Committee recommended that the proposal
fails under clause 7(ii) b of EIA \otification. 2006. The Commitlee. thereflore. requested the
\Iinistn to communicate the same to project proponent. The Project Proponent should adhere to
the pror isions made under clause 7(ii) b of EIA. 2006.

3' The Ministry of Environment. Forest and Ciimate Change (N1oEF&CC ) has considered
the application based on the recommendations of the Expert Appraisal Cornmittee (industry-1) -
and the undersigned is hereby directed to inform that instant proposal laiis under clause Z(ii) t oi
EIA Notification, 2006 and the project proponent shall adhere to the pror isions made under
clause 7(ii) b of EiA, 2006 before the commencement of the project acti\ it\.

4. This issues w-ith the apprcr.ai of the Competent Authoritr,.

(A.K.-{grawal)
Director

Environment Clearance under para 7(ii) of EIA, 2006 for Modernization by r"plu"ing th" old
machineries with latest energy efficient machineries without change in clinker production of Line-3 Kiln
system up to Clinkeization (HRP Raw Mill, VRM Coal Mill and SLC to ILC pH) without change in
production capacity by M/s. JK Cement Ltdlocated at Nimbahera, District Chittorgarh, Rajasthan .

iii.

iv.

Page Zof 2

68



 Government of India
Ministry of Environment, Forest and Climate Change

(Impact Assessment Division)

To,

The President (O) & Unit Head
JK CEMENT LTD KANPUR
JK Cement Works Kailash Nagar Nimbahera,,chittorgarh,Rajasthan-
312617

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/RJ/IND/236959/2021 dated 22 Dec 2021. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22A009RJ140687
2. File No. IA-J-11011/243/2016-IA-II(I)
3. Project Type Expansion7
4. Category A
5. Project/Activity including

Schedule No.
3(b) Cement plants

6. Name of Project Expansion in Clinker Production Capacity
(5.0 to 5.2 MTPA) and WHRS {13.2
(Water Cooled) to 15 MW (Air Cooled)}
along with additional WHRS {15 MW (Air
Cooled)} and Reduction in capacity of
Captive Power Plant (47 to 22 MW) At
Nimbahera, District: Chittorgarh
(Rajasthan) by M/s. JK Cement Limited

7. Name of Company/Organization JK CEMENT LTD KANPUR
8. Location of Project Rajasthan
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 14/02/2022

(e-signed)
Sundar Ramanathan

Scientist E
IA - (Industrial Projects - 1 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22A009RJ140687     File No. - IA-J-11011/243/2016-IA-II(I)    Date of Issue EC - 14/02/2022        Page 1 of 8
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2022-2023/CPM/8585

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jul 18 2022  3:09PM

F(CPM)/Chittorgarh(Nimbahera)/4002(1)/2020-2021/1203-1205

Unit  Id   : 190

M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application(s) for Consent to Establish dated 18/02/2022 and subsequent correspondence.Ref:

Consent to Establish under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby 

granted for your J.K. Cement Works plant situated / proposed at Nimbahera, Kailash 

Nagar Nimbahera Tehsil:Nimbahera District:Chittorgarh , Rajasthan under the provisions 

of the said Act(s). This consent is granted on the basis of examination of  the information 

furnished by you in consent application(s) and the documents submitted therewith, subject to 

the  following conditions:-

Sir,

That this Consent to Establish is valid for a period from 18/02/2022 to 31/01/2027 or 

date of commencement of production / commissioning of the project or activities 

whichever is earlier .

 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

2

Quantity / CapacityType Particular

Product  0.40 MILLION 

TONES PER 

ANNUM

CLINKER

That in case of any increase in capacity or addition / modification / alteration or change in 

product mix or process or raw material or fuel, the project proponent is required to 

obtain fresh consent to establish. 

3
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2022-2023/CPM/8585

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jul 18 2022  3:09PM

F(CPM)/Chittorgarh(Nimbahera)/4002(1)/2020-2021/1203-1205

Unit  Id   : 190

 4 That the control equipment as proposed by the applicant shall be installed before trial  

operation is started for which prior consent to operate under the provision of the Water 

Act and Air Act shall be obtained. This consent to establish shall not be treated as consent 

to operate. 

That this consent to establish is valid for the production of Clinker upto 0.4 MTPA 

by process optimisation & debottlenecking only in Line-III.

 5 

That the industry shall not install any additional plant & machinery and make any 

investment under this consent. Moreover, no additional water requirement shall be 

made.

 6 

That no hazardous waste/ non-hazardous waste shall be used/co-processed in 

cement kiln without obtaining prior permission from CPCB & RSPCB as per the 

provisions of the Hazardous and Other Waste(Management & Transboundary) 

Rules, 2016 and consent to establish/operate from the State Board, if applicable.

 7 

That guidelines on co-processing in cement/power industries issued by the Central 

Pollution Control Board shall be complied, if applicable.

 8 

That for the control of fugitive emission guidelines / code of practice as issued by 

the CPCB will be followed.

 9 

That the industry shall comply with the revised emission standards as notified by 

the MoEF & CC, GoI New Delhi for cement plants vide gazette notification dated 

25/08/2014(without co-processing of waste) subsequently amended on 9/05/2016 

and notified vide notification dated 10/05/2016(with co-processing of waste), 

whichever is applicable.

 10 

That the industry shall comply with all the directions issued by MoEF&CC, GoI & 

CPCB for compliance of revised emission norms.

 11 

That the industry shall comply with all the condition of Environment Clearance 

issued vide letter No- 1 A-J-11011/243/2016-1 A II(I) dated 14/02/2022.

 12 

That the industry shall submit yearly Environmental Audit Statement on or before 

September of every year.

 13 

That all the other conditions and standards as imposed vide order no. 

2021-2022/CPM/5724 dated 13.08.2021 shall be complied strictly.

 14 

That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality.

 15 

That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made 

therein.

 16 
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File No     :  

Dispatch Date:

Registered

Order No : 2022-2023/CPM/8585
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Phone: 0141-5159600,5159695

Jul 18 2022  3:09PM

F(CPM)/Chittorgarh(Nimbahera)/4002(1)/2020-2021/1203-1205

Unit  Id   : 190

That this consent to establish shall be subject to compliance of direction or order 

passed by NGT/Hon’ble Court of Law in if any in the matter.

 17 

That the industry shall submit the half-yearly compliance report of all the above 

conditions to the State Board.

 18 

That the proposed expansion shall not be commissioned without prior consent to 

operate.

 19 

That the industry shall not exceed the quantity of petcoke use from 3,20,000 MTPA 

without prior consent from the Board.

 20 

 21 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and 

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of compliance of 

the Water Act and Air Act.

22 That the grant of this Consent to Establish  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility, to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Establish shall not, in any way, adversely affect or 

jeopardize the legal proceedings, if any, instituted in the past or that could be instituted 

against you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

23

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time, be specified by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Establish and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Dispatch Date:

Registered

Order No : 2022-2023/CPM/8585

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Jul 18 2022  3:09PM

F(CPM)/Chittorgarh(Nimbahera)/4002(1)/2020-2021/1203-1205

Unit  Id   : 190

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CPM ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to 

ensure the compliance.

1

Master File.2

Group Incharge[ CPM ]
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CPM/8620

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Sep 22 2022  5:40PM
F(HSW)/Chittorgarh(Nimbahera)/20(1)/2022-2023/2567-2569

190Unit  Id   :

M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 29/06/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your J.K. Cement Works plant situated at Nimbahera, Kailash Nagar 

Nimbahera Tehsil:Nimbahera District:Chittorgarh , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 29/10/2022 to 30/09/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 4.90 MILLION TONES 

PER ANNUM

ProductCEMENT

 3.20 MILLION TONNES 

PER ANNUM

ProductCLINKER

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Page 1 of 10

Digitally signed by Vishnu Datt
Purohit
Date: 2022.09.22 17:42:55 IST
Reason: SelfAttested
Location:

Signature Not Verified
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/CPM/8620

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695

Sep 22 2022  5:40PM
F(HSW)/Chittorgarh(Nimbahera)/20(1)/2022-2023/2567-2569

190Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  12.000 

To be treated in STP and to be 

utilized in plantation and 

horticulture within the factory 

premises

NIL 12.000

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Four Cement Mills ADEQUATE STACK 

HEIGHT , Bag House

30 mg/Nm3Particulate 

Matter

Four Coal Mills ADEQUATE STACK 

HEIGHT , Bag House

30 mg/Nm3Particulate 

Matter

Kiln-1 and Kiln-2 (SLC 

Technology)

ADEQUATE STACK 

HEIGHT , Bag House

10 mg/Nm3HCL

100 mg/Nm3SO2

10 mg/Nm3Total Organic 

Carbon

1 mg/Nm3HF

0.1 ngTEQ/Nm3Total dioxins 

and furans

30 mg/Nm3Particulate 

Matter
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1000 mg/Nm3NOx

0.05 mg/Nm3Cd + Th +their 

compounds

0.05 mg/Nm3Hg and its 

compounds

0.5 mg/Nm3Sb + As + Pb + 

Co+ Cr + Cu + 

Mn + Ni + V + 

their 

compounds

Kiln-3 (ILC Technology) ADEQUATE STACK 

HEIGHT , Bag House

10 mg/Nm3HCL

100 mg/NM3SO2

10 mg/Nm3Total Organic 

Carbon

1 mg/Nm3HF

0.1 ngTEQ/Nm3Total dioxins 

and furans

30 mg/NM3Particulate 

Matter

800 mg/NM3NOx

0.05 mg/Nm3Cd + Th +their 

compounds

0.05 mg/Nm3Hg and its 

compounds

0.5 mg/Nm3Sb + As + Pb + 

Co+ Cr + Cu + 

Mn + Ni + V + 

their 

compounds

One Cement Mill HRP ADEQUATE STACK 

HEIGHT , Bag House

30 mg/Nm3Particulate 

Matter
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One Clinker Cooler ADEQUATE STACK 

HEIGHT , ESP

30 mg/NM3Particulate 

Matter

That the J.K. Cement Works plant will comply with the standards as prescribed vide MoEF 

notification No. GSR 826(E) dated 16th November, 2009 with respect to National Ambient 

Air Quality Standards. 

 6 

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 7 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Total Residual Chlorine Not to exceed 1.0 mg/l

Ammonical Nitrogen ( as N ) Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the industry shall obtain all necessary permission from concerning authority 

and district administration Chittorgarh for operation of expansion project.

 8 

That this consent to operate is valid for production of Clinker – 3.2 Million 

Tones/Annum (including existing 2.80 Million Tons/Annum + 0.40 Million 

Tons/Annum by process optimization & debottlenecking only in Line-III) and 

Cement – 4.90 Million Tones/Annum  in the existing premises with the help of three 

kilns, four cement mills, four coal mills and one clinker cooler and one cement mill 

HRP only. For any change in quantity and number of products & by-products etc, 

the industry has to seek fresh consent to establish.

 9 

That no fuel other than coal/petcoke/carbon black/biomass/AFR shall be used as 

fuel in the kiln and quantity of petcoke use shall not exceed to 3,18,450  tons per 

annum (29915 tons per month) without prior consent from the State Board.

 10 
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That this consent to operate is being issued considering capital investment of Rs. 

913.87 crores. In case project cost exceeds 913.87 crores the industry shall obtain 

modification in consent to operate after paying fee as applicable.

 11 

That the industry shall ensure compliance of all the conditions mentioned in the 

Environmental Clearance issued by the MoEF & CC New Delhi, vide letter no .F.No 

1A-J-11011/243/2016-1A II(I) dated 14.02.2022.

 12 

That no hazardous waste/ non-hazardous waste shall be used/co-processed in the 

cement kiln without obtaining prior permission from CPCB & RPCB as per the 

provisions of the Hazardous and Other Waste(Management & Transboundary) 

Rules,2016.

 13 

That all the recommendations made in the Charter on Corporate Responsibility for 

Environmental Protection for Cement Plants shall be implemented.

 14 

That the guidelines for pre-processing and co-processing of Hazardous and other 

waste in cement plants of July, 2017 issued by the Central Pollution Control Board 

shall be complied.

 15 

That the industry shall procure pet coke from Board's registered producer or 

refineries and their Board's registered / authorized dealers only or may import 

directly.

 16 

That the industry may import the petcoke for its own use only and consignment 

shall be in the name of the industry. For import of petcoke the industry shall obtain 

registration from the State Board.

 17 

That the trading of pet coke by the industry is not permitted. 18 

That the industry shall submit details of pet coke purchased from various sources 

during the month (imported, purchased from refineries or authorized 

dealers),quantity consumed during the month and opening and closing stock to the 

State Board on monthly basis.

 19 

That the industry shall comply with all other directions as contained in the 

notification dated 19/01/2018 & 25/05/2018 related to sale and use of petcoke and 

"Guidelines for Regulation and Monitoring of Petcoke in India” dated 10/09/2018 

issued by the MOEF&CC, New Delhi and any other directions issued by the MoEF&CC 

& State Pollution Control Board in this regard.

 20 

That furnace oil shall not be used as fuel in compliance to the order dated 

24/10/2017 of Hon'ble Supreme Court, wherein ban has been imposed on the use of 

furnace oil in the State of Rajasthan.

 21 

That all the raw materials and products shall be stored in closed covered shed. 22 

That for the control of fugitive emission guidelines / code of practice as issued by 

the CPCB will be followed.

 23 
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That the unit shall maintain online continuous monitoring systems at all the main 

stacks (attached to kiln, coal/pet coke mill, cement mills and clinker cooler etc) to 

monitor the emission level of particulate matter(PM), SO2 and NOx etc. (at kiln 

stack)and connectivity of the same shall be ensured with RPCB/CPCB server.

 24 

That the industry shall comply with the emission standards as notified by the 

MoEF, GoI New Delhi for cement plants vide gazette notification dated 

25/08/2014(without co-processing of waste) subsequently amended on 

09/05/2016(without co-processing of hazardous and other waste), and 

10/05/2016 (with co-processing of hazardous & other waste), whichever is 

applicable.

 25 

That the industry shall comply with all the directions issued by the MoEF&CC, GoI 

& CPCB for compliance of revised emission norms.

 26 

That the industry shall maintain adequate height of stack and adequate air 

pollution control measures at all the sources of air emissions so as to maintain the 

prescribed emission standards.

 27 

That industry shall maintain safe & adequate infrastructure facility in accordance 

with the emission regulation part-III issued by the Central Pollution Control Board 

at all the stacks viz, kiln, cooler, cement mill and coal/pet coke mill etc for stack 

emission monitoring.

 28 

That no additional source of air emission shall be installed without prior consent 

from the State Board.

 29 

That closed conveyor belts shall be used for the transfer of material to minimize the 

fugitive emissions.

 30 

That the industry shall maintain dust collection and extraction system to control 

fugitive dust emissions at all the transfer points and loading/unloading areas.

 31 

That cemented roads shall be provided & maintained inside the premises to 

minimize the fugitive emissions due to vehicular movements.

 32 

That water sprinkling and cleaning of roads by vacuum cleaner shall be done 

regularly to control the fugitive emissions generated due to vehicular movement.

 33 

That the industry shall maintain good housekeeping within plant premises so that 

fugitive emissions can be controlled/maintained.

 34 

That the recommendations of the policy briefs related to human health risk due to 

cement dust exposures shall be complied.

 35 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments such that in the event of non- functioning of the 

pollution control equipment/or increase in levels of pollutants, the production 

process stops automatically.

 36 
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That separate energy meter & hour meter shall be provided and maintained at all 

the air pollution control measures & ETP/STP and daily record of running hours of 

pollution control measures and energy consumption shall be maintained in log 

book.

 37 

That the water meter shall be installed and maintained at all the bore wells to 

measure the quantity of daily ground water withdrawal and record of the same 

shall be maintained on daily basis.

 38 

That domestic waste water (12 KLD) generated from the cement plant premises 

shall be treated through sewage treatment plant located in the colony upto the 

standards as mentioned at condition no. 7 and treated domestic waste water shall 

be used for plantation/ horticulture purpose within the premises.

 39 

That no trade effluent and domestic waste water will be discharged inside or 

outside the factory premises in to a stream or well or sewer or on land.

 40 

That suitable flow measuring devices/ meters on the inlet and outlet of sewage 

treatment plant shall be maintained. Daily record of domestic waste water 

generation and its treatment and utilization shall be maintained.

 41 

That industry shall maintain ambient air quality monitoring stations in all 

directions for monitoring of gaseous emissions and particulate matter in the 

ambient air and records of the same shall be submitted on quarterly basis to the 

State Board.

 42 

That total fresh water requirement/ consumption for the cement plant shall not 

exceed to 1071 KLD which shall be met from rain water collected in mines pits-644 

KLD and from ground water-427 KLD.

 43 

That water meters shall be maintained at all suitable places to measure the daily 

water received from mine pits and used for different purposes and record of the 

same will be maintained on daily basis.

 44 

That the industry shall comply with the conditions imposed in NOC issued by CGWA 

for abstraction of ground water up to 2427 m3/day vide NOC no. 

21-4(34)WR/CGWA/2005-907 dated 14.05.2018 valid up to 13.05.2023.

 45 

That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and record of daily 

hazardous waste generation and its disposal shall be maintained.

 46 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit quarterly analysis report from the State Board 

laboratory/ laboratory recognized by Ministry of Environment & Forests (MoE&F), 

Government of India.

 47 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 48 
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That the plantation in atleast 33% of total area of the project in and around the 

cement plant shall be carried out & maintained.

 49 

That the industry shall ensure compliance of all the other conditions of consent  to 

operate letter no. 2021-2022/CPM/5724 dated 13/08/2021 and consent to establish 

letter no. 1203-1205 dated 18.07.2022.

 50 

That the industry shall comply with the MoEF & CC, Government of India, 

Notification dated 14th September 1999, amended up to date relating to fly ash 

management and shall provide relevant details to the State Board and MoEF & CC, 

Government of India.

 51 

That this consent to operate shall be subject to compliance of direction or order 

passed by the Hon’ble NGT/Court of Law in the matter, if any.

 52 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MOEF & CC),Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 53 

That the industry shall submit the half yearly compliance report of all the above 

conditions to the State Board.

 54 

 55 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 56 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

57

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

58
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That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
59

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
60

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

61

62 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

63 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CPM ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to monitor 

compliance from time to time.

1

Master File.2
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M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 26/10/2023 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your 22 MW Captive Thermal Power plant situated at Kailash Nagar, village- 

Nimbahera Tehsil:Nimbahera District:Chittorgarh , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/04/2024 to 31/03/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 22.00 MWProductELECTRIC POWER GENERATION

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  2.400 

Septic Tank and Soakpit

NIL 2.400

Trade Effluent  67.200 67.200 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Coal handling system-coal 

crusher of 70 TPH & vibratory 

screens

ADEQUATE STACK 

HEIGHT

50 mg/NM3Particulate 

Matter

Coal Transfer points ADEQUATE STACK 

HEIGHT

50 mg/NM3Particulate 

Matter

D.G. Set (02 Nos.)( 380KVA 

EACH)

ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

----

D.G. Set( 810KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/NM3CO
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75 mg/NM3Particulate 

Matter

710 mg/NM3NOx

100 mg/NM3NMHC

One no. of coal fired boiler( 

88TPH)

ADEQUATE STACK 

HEIGHT , ESP

600 mg/NM3SO2

50 mg/NM3Particulate 

Matter

450 mg/NM3NOx

0.03 mg/NM3Hg and its 

compounds

That the Trade Effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 
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StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Temperature shall not exceed 5°C above the 

receiving water temperature

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Free Available Chlorine Not to exceed 0.5 mg/l

pH Value Between 6.5 to 8.5

Copper as Cu) Not to exceed 1.0 mg/l

Zinc (as Zn) Not to exceed 1.0 mg/l

Total Chromium ( as Cr ) Not to exceed 0.2 mg/l

Iron ( as Fe ) Not to exceed 1.0 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

Phosphate (as P) Not to exceed 5.0 mg/l

That this consent to operate is valid for the operation of captive power plant of 22 

MW capacity having one boiler of 88 TPH capacity along with two D.G. Sets of 380 

KVA capacity each and one D.G. set of 810 KVA capacity only.

 7 

That the capital investment under this consent to operate as per the C.A. Certificate 

dated 23.03.2024 submitted by the industry is Rs.91.83 crores which includes the 

cost of building, plant & machinery and miscellaneous assets. For any increase in 

investment, the industry shall take/obtain modification in consent to operate after 

paying fee as applicable.

 8 

That the industry shall provide cemented road near CPP latest by 23.12.2024, 

falling to which Bank Guarantee of Rs. 1,30,000/- shall be forfeited & further action 

shall be initiated.

 9 

That no other fuel except coal(indian, imported) & biomass shall be used in boiler 

of the captive power plant without prior permission from the State Board.

 10 
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That all the conditions imposed by the MoEF&CC, New Delhi while issuing EC to 

your project vide letter no. F.No.-IA-J-1011/243/2016-IA-II(I) dated 23.07.2018 and 

F.No.-IA-J-1011/243/2016-IA-II(I) dated 14.02.2022 shall be complied with by the 

industry.

 11 

That the unit shall not establish any plant/ process or carry out any activity which 

attracts the provisions of the EIA notification dated 14/09/2006 and its subsequent 

amendments.

 12 

That all the recommendations made in the Charter of Corporate Responsibility for 

Environment Protection for Power Plants shall be implemented.

 13 

That the industry shall maintain acoustic enclosure and adequate stack height 

with two D.G. Sets of 380 KVA capacity each and one D.G. set of 810 KVA capacity 

only.

 14 

That the industry shall not use petcoke/furnace oil as fuel in the captive power 

plant in compliance to the order dated 17/11/2017 of the Hon'ble Supreme Court, 

wherein ban has been imposed on the use of petcoke and furnace oil in the State of 

Rajasthan.

 15 

That no hazardous waste/ non-hazardous waste shall be used/co-processed in 

boiler without obtaining prior permission from CPCB & RSPCB as per the provisions 

of  Hazardous and Other Waste (Management & Transboundary 

Movement)Rules,2016.

 16 

That the industry shall comply with the emission standards for thermal power 

plants notified by the MoEF & CC, Government of India New Delhi vide gazette 

notification dated 06/12/2015 and as amended from time to time.

 17 

That the industry shall comply with the MoEF & CC, Government of India, 

Notification dated 14th September 1999, amended up to date relating to fly ash 

management and shall provide relevant details to the State Board, MoEF & CC, 

Government of India.

 18 

That all the emission sources and transfer points shall be provided with adequate 

pollution control measures so as to keep the emission levels of the particulate 

matter within the norms.

 19 

That the industry shall maintain stack of adequate height and adequate air 

pollution control measures at all the sources of air emissions so as to achieve the 

prescribed emission standards.

 20 

That adequate dust collection and extraction system to control fugitive dust 

emissions shall be operated and maintained at coal crusher, coal 

loading/unloading points and at all the transfer points.

 21 

That all the raw material (coal etc) shall be stored in closed/covered roof sheds. 22 
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That for the control of fugitive emissions guidelines /code of practice as issued by 

the CPCB will be followed.

 23 

That closed conveyor belts shall be used for the transfer of material to minimize the 

fugitive emissions.

 24 

That cemented roads shall be provided and maintained inside the premises to 

minimize the fugitive emissions due to vehicular movements.

 25 

That arrangements for water sprinkling and cleaning of roads by vacuum cleaner 

shall be ensured to control the fugitive emissions generated due to vehicular 

movement.

 26 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments such that in the event of non- functioning of the 

pollution control equipment/or increase in level of pollutants, the production 

process stops automatically.

 27 

That safe & adequate infrastructure facility in accordance with emission regulation 

Part-III issued by the Central Pollution Control Board shall be maintained at the 

stack attached to the boiler for stack emission monitoring.

 28 

That the industry shall operate and maintain online continuous emission 

monitoring systems at stack attached to boiler to monitor the emission level of 

particulate matter(PM), SO2 and NOx etc. and connectivity of the same shall be 

ensured with RSPCB/CPCB server during operation of the plant.

 29 

That the industry shall provide and maintain separate energy metering device and 

hour meter at air pollution control measures(APCM) and record of daily power 

consumption and running hours of APCM shall be maintained.

 30 

That the total water consumption for the captive power plant shall not exceed to 

281 KLD which shall be sourced from mine pit water(276 KLD) and ground water(5 

KLD).

 31 

That the industry shall comply with all the conditions of CGWA NOC for abstraction 

o f  g r o u n d  w a t e r  u p t o  4 4 1 . 5 0  m 3 / d a y  i s s u e d  v i d e  N O C  N o 

CGWA/NOC/IND/REN/4/2023/8039 with validity up to 13.05.2024. The industry 

shall submit copy of renewal of CGWA NOC within one month from issuance of this 

CTO to this office.

 32 

That water meters shall be maintained at suitable points to measure quantity of 

water consumption for different purposes and record of same shall be maintained 

on daily basis.

 33 

That waste water (trade effluent) generated from boiler blow down/ cooling tower 

blow down etc (67.20 KLD) shall be treated in Neutralization-Pit upto the norms as 

mentioned at condition no. 7 and shall be reused in cement plant within the 

premises.

 34 
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That the domestic effluent (2.4 KLD) shall be disposed off through scientifically 

treated septic tank and soak pit.

 35 

That the industry shall maintain ZLD condition inside & outside the premises. 36 

That no trade effluent and/or domestic waste water will be discharged inside or 

outside the factory premises in to a stream or well or sewer or on land. The 

industry shall maintain zero discharge status from the premises.

 37 

That suitable flow measuring devices/ meters at the inlet and outlet of 

Neutralization Pit shall be installed and maintained. Daily record of trade effluent 

generation and its treatment and utilization shall be maintained.

 38 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit quarterly analysis report from the State Board 

laboratory/ laboratory recognized by the Ministry of Environment, Forests and 

Climate Change (MoEF & CC), Government of India.

 39 

That the unit has to mandatorily carry out at least 25% of the designated frequency 

of sampling/monitoring as paid monitoring by the State Board laboratory

 40 

That the industry shall ensure necessary steps for effective implementation of 

Guidelines for ensuring health and safety of employees carrying out Stack 

Monitoring in industries or other places issued by the State Board vide order dated 

09.03.2023

 41 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 42 

That the industry shall comply with the standards as prescribed vide MOEF&CC 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality Standards.

 43 

That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made 

therein.

 44 

That the industry shall comply with the provisions of the Public Liability Insurance 

Act, 1991.

 45 

That this consent to operate shall be subject to compliance of direction or order 

passed by the Hon’ble NGT/Court of Law in the matter, if any.

 46 

That the plantation in atleast 33% of total area of the project in and around the 

cement plant shall be carried out & maintained with species like siris/cirrus, 

mulberry and jamun for control of SO2 and Neem, Tamarind, Palas and Churel 

trees for general purpose of Cement Plant and Maulsari, Ber, Ashoka, Pipal and 

Tulip trees for the control of noise levels.

 47 
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That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MOEF & CC),Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 48 

That the industry shall comply with the provisions of the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 and daily record 

of hazardous waste generation and its disposal shall be maintained.

 49 

That the industry shall submit the quarterly compliance report of all the above 

stated conditions to the State Board.

 50 

 51 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 52 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

53

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

54

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
55

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
56

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

57
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58 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

59 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CPM ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh with a request 

to monitor the compliance from time to time. Moreover you are also requested to ensure the 

compliance of condition no. 3 by 24.12.2024.

1

Master File.2

Group Incharge[ CPM ]
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M/s J.K.Cement Works

Kailash Nagar , Nimbahera Tehsil:Nimbahera

 District:Chittorgarh

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 01/09/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your 15 MW Waste Heat Recovery Power Plant with Air Cooled Condenser 

plant situated at JK Cement Works, Nimbahera, Nimbahera Tehsil:Nimbahera 

District:Chittorgarh , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 16/01/2023 to 31/12/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 15.00 MWActivityWaste Heat Recovery Power Plant

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  3.000 

Septic Tank and Soakpit

NIL 3.000

Trade Effluent  114.000 

To be utilize in cement plant and 

other activities

NIL 114.000

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 5 

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

Temperature shall not exceed 5°C above the 

receiving water temperature

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Phosphate Not to exceed 5 mg/l

pH Value Between 6.5 to 8.5

Copper as Cu) Not to exceed 1.0 mg/l

Zinc (as Zn) Not to exceed 1.0 mg/l

Iron ( as Fe ) Not to exceed 1.0 mg/l

Chromium (total) Not to exceed 0.2 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l
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That this consent to operate is being issued for power generation from waste heat 

recovery power plant- 15 MW (existing 13.2 MW + 1.8 MW expansion). For any 

change in product & its capacity, the unit has to seek fresh consent to establish.

 6 

That waste heat recovered from kiln-I, kiln-II, kiln-III, pre-calciner and folax cooler 

of cement plant situated in the premises shall be used for steam generation in 05 

nos. of boilers and no other fuel will be used in these boilers for steam generation.

 7 

That the industry shall not use petcoke and furnace oil as fuel in the boiler of 

power generation plant in compliance to the Hon'ble Supreme Court order dated 

24.10.2017.

 8 

That the total investment on the 15.00 MW power plant based on waste heat 

recovery as per the C.A certificate is Rs. 140.30 crores which includes the cost of 

building, plant & machinery and miscellaneous expenses. For any increase in 

investment the unit shall take/obtain modification in consent to establish/consent 

to operate after paying fee as applicable.

 9 

That no auxiliary fuel or raw material shall be used for generation of steam and 

only waste heat by diverting waste hot gases from kilns and clinker cooler will be 

utilized.

 10 

That no additional source of air emissions shall be installed without prior 

permission from the State Board.

 11 

That total water requirement for the generation of 15 MW electricity from waste 

heat recovery boilers shall not exceed from 530 KLD (Boiler/ Cooling use- 525 KLD 

& Domestic use- 5.0 KLD) which shall be sourced from rain water collected in mines 

pit(525 KLD for process use) and ground water(5.0 KLD for domestic use).

 12 

That no ground water shall be abstracted for the purpose of Boiler/cooling use in 

waste heat recovery based power plant without prior permission from CGWA & 

State Board.

 13 

That water meters shall be maintained at suitable points to measure quantity of 

water consumption for different purposes and record of same shall be maintained 

on daily basis.

 14 

That domestic waste water generated from the waste heat recovery based power 

plant(3.0 KLD) shall be disposed through adequate capacity septic tank & soakpit.

 15 

That trade effluent (114.0 KLD) shall be treated upto the prescribed norms as 

mentioned at condition no. 5 and shall be utilized for gainful purposes in cement 

plant.

 16 

That no trade effluent and domestic waste water will be discharged inside or 

outside the factory premises in to a stream or well or sewer or on land.

 17 
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That suitable flow measuring devices/ meters at the inlet and outlet of effluent 

treatment plant/sewage treatment plant shall be installed and maintained. Daily 

record of domestic waste water and trade effluent generation and its treatment 

and utilization shall be maintained.

 18 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit quarterly analysis report from the State Board 

laboratory/ laboratory recognized by the Ministry of Environment, Forests and 

Climate Change (MoEF & CC), Government of India.

 19 

That the unit has to mandatorily carry out at least 25% of the designated frequency 

of sampling/monitoring as paid monitoring by the State Board laboratory.

 20 

That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and daily record of 

hazardous waste generation and its disposal shall be maintained.

 21 

That in case industry is found flouting any of the above conditions and/or with 

inadequate pollution control measures during post inspection, the consent to 

operate will be revoked without any notice.

 22 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 23 

That the industry shall also ensure the compliance of all the conditions mentioned 

in the Environmental Clearance issued by the MoEF & CC, New Delhi vide letter no. 

J-11011/243/2016-IA. II (I) dated 23.07.2018.

 24 

That the plantation in atleast 33% of the total area of the project shall be carried 

out & maintained.

 25 

That the industry shall also ensure the compliance of all the other conditions of 

consent order no. 2018-2019/CPM/5349 dated 29/10/2018 and consent to establish 

letter no. 131-133 dated 04/04/2022.

 26 

That no Single Use Plastic (SUP) item, which is banned vide Ministry of 

Environment, Forest and Climate Change (MOEF & CC),Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 27 

That the industry shall submit the quarterly compliance report of all the above 

stated conditions to the State Board.

 28 

That this consent to operate is being issued in suppression of earlier consent to 

operate letters no. 2018-2019/CPM/5349 dated 29/10/2018.

 29 

 30 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.
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That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 31 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

32

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

33

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
34

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
35

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

36

37 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

38 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

This  bears approval of the competent authority.

Group Incharge[ CPM ]

Copy to:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Chittorgarh to monitor the 

compliance from time to time.

1

Master File.2

Group Incharge[ CPM ]
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S.No Particular

1 Rainwater Harvesting Structure near Cricket Ground in Plant 

2 Rainwater Harvesting Structure_2 near Cricket Ground in Plant 

3 Rainwater Harvesting Structure_3 near Cricket Ground in Plant 

4 Rainwater Harvesting Structure near AF Quarter 

5 Rainwater Harvesting Structure near Club House 

6 Rainwater Harvesting Structure near STP Colony Number 2

7 Rainwater Harvesting Structure Inside School Premises

8 Rainwater Harvesting Structure Dhobi Ghat STP Plant 

9 Rainwater Harvesting Structure near Car Parking Plant 

1 Rainwater Harvesting Structure near Cricket Ground in Plant 

2 Rainwater Harvesting Structure_2 near Cricket Ground in Plant 

3 Rainwater Harvesting Structure_3 near Cricket Ground in Plant 

Rainwater Harvesting 
Annexure-17
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4 Rainwater Harvesting Structure near AF Quarter 

5 Rainwater Harvesting Structure near Club House 

6 Rainwater Harvesting Structure near STP Colony Number 2

113



7 Rainwater Harvesting Structure Inside School Premises

8 Rainwater Harvesting Structure Dhobi Ghat STP Plant 

9 Rainwater Harvesting Structure near Car Parking Plant 
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S. N. RWH Location

1 Near Car Parking

2 Near HR Office

3 Near Railway Gate

4 Near Railway side gate -2

1

2

3

Near HR Office

Near Railway side gate -2

Near Car Parking
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4 Near Railway Gate
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














 






          
             










 

           
          
             
        

















 





 







   
 






 







 







 





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














 




     
 






    
 






         
 






 







   
 







 








     

 






    

 






 







          
 






 







 







   
  









    

 






 





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












 




 







 







 







 







    
 







 








 








 








     

 





 







 







   
 






 







    
 







 





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












 




 







            
                    
   









 







 







 







 







    
  









 








 








 







   
   








 







 








 



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












 




    
 






             
 
     









             

 
   
                 








     
 






       
 






 







 








 








 








 








           

 





  
                








 



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












 




 







 







   
 






 







 








    

 






       

 






                  

 






    

 





      
  








    
 






  
 







    

    
                   








     
 


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












 




    
 






    
  








 








 








    

 






          

 






 







    
 






   
 






 







 







 








 








                  

 






 



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












 




 







 







                  
 






 







     
    









    

                    








                   
                 








     
 







 








        

 






                   

 






 







 







     
 




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












 




    
 






             
                 








 








 








 








 








 







      
 






 







 







 







 








     

 






   

   

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

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


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 




 







     
 


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







 




































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





 













              
            
        




          
           
            
       


             
          
           
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            

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











 

           
            
         
         


             
         
       
          


              
             


             
            


          
          


           


            


             
            


            
          


             
             
          
         
            

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


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 

             


              
          


             
         


           
        
     
     
     
     


            

             
               




                
                
              




            
               
           
        




                




               
           
             
          





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














 

              
             




           
        
           
          
          
             




             
               












        









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Rajasthan State Pollution Control Board
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Registered

Order No : 2022-2023/Chittorgarh/7809

Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Nov  2 2022  1:12PM
F(BMW)/Chittorgarh(Nimbahera)/1640(1)/2015-2016/343-344

68313Unit  Id   :

M/s J.K. CEMENT WORKS, NIMBAHERA

KAILASH NAGAR 1, NIMBAHERA  , CHITTORGARH 

Tehsil:Nimbahera

 District:Chittorgarh

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974.

Sub:

Your application for Consent to Operate dated 04/10/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) as amended to 

date and rules & the orders issued thereunder is hereby granted for your J.K. CEMENT 

WORKS NIMBAHERA plant situated at KAILASH NAGAR 1, NIMBAHERA CHITTORGARH  

Tehsil:Nimbahera District:Chittorgarh , Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 04/10/2022 to 30/09/2027 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 4.00 BEDSServiceHospital

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

This consent is valid for operation of the Heath Care Facility with Four (04) 

numbers of beds only.

 4 

This consent is not evidence for ascertaining entitlement of land. 5 

That Health care facility (HCF) shall dispose the municipal waste as per the 

provisions of Municipal Solid Wastes (Management and Handling) Rules, 2000 and 

in no case Bio medical waste will be disposed with municipal waste.

 6 

That proponent shall not dig borewell & extract ground water without the prior 

permission from Central Ground Water Authority (CGWA) & RSPCB.

 7 
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That proponent shall submit the detailed water balance with per bed water 

consumption & waste water generation.

 8 

That the hospital will submit permission for Establishment of hospital from Nagar 

Parishad/Municipality within 30 days.

 9 

That HCF shall not generate & discharge any industrial waste water in or outside 

the premises of the unit and unit shall maintain zero discharge status.

 10 

That water consumption shall not exceed 1.0 KLD and proper record of water 

consumption shall be maintained.

 11 

That unit shall not install any source of air pollution without obtaining prior 

consent to establish from the State Board.

 12 

That the liquid waste generated from the hospital activities shall be treated up to 

prescribed standards as prescribed under Bio-Medical Waste Management 

(amendment) Rules, 2018 and disposed as per the provisions of Water (Prevention 

and control of pollution) Act, 1974.

 13 

That the disposal of Bio Medical Waste through any unauthorized person/agency 

other than CBMWTDF is punishable under the provisions of Bio-Medical Waste 

Management (amendment) Rules, 2018 and Environment (Protection) Act, 1986.

 14 

That HCF shall renew the agreement with CBMWTDF time to time and shall submit 

renewed copy of agreement to this office every year.

 15 

That the HCF shall comply with the emission standards specified under 

Bio-Medical Waste (Management and Handling) Rules, 2016.

 16 

That the HCF shall comply with the standards for treatment & disposal of 

Bio-medical Waste as specified under Schedule-I of Bio-Medical Waste 

(Management and Handling) Rules, 2016.

 17 

That the HCF shall install the sewage treatment plant (STP) of adequate capacity 

for treatment of waste water generated from hospital activities and entire treated 

sewage/wastewater shall be utilized within premises for flushing cooling, 

horticulture/ Plantation and zero-discharge status shall be maintained outside the 

premises except municipal sewer line.

 18 

That this Consent is valid subject to fulfillment of all the other statutory 

requirements in other Law/Act/Rules as applicable.

 19 

That the HCF shall provide adequate treatment facility to treat domestic waste 

water up to prescribed standard as per EP Act 1986.

 20 

That the treated wastewater shall be utilized for plantation/gardening or 

secondary use after proper disinfection to reduce the fresh water requirement.

 21 

Page 2 of 5
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That this consent was issued on basis of environmental angle only and the grant of 

consent does not absolve the applicant from the other statutory obligations 

prescribed under any other law or any other instrument in force The sole and 

complete responsibility to comply with the conditions laid down in all other laws 

for the time-being in force rests with the HCF.

 22 

That adequate fire protection equipment such as smoke detectors, fire 

extinguishers, sand bucket, fire alarm, water sprinklers, etc at salient places within 

HCF, Bio-medical waste storage area, in accordance with the fire safety regulations 

shall be installed and maintained.

 23 

That in case of enhancement of capacity of the HCF, the related unit shall apply for 

Consent to Establish under the provisions of Water (Prevention and Control of 

Pollution) Act, 1974/under the provision of Air (Prevention & Control of Pollution) 

Act 1981 & authorization under Bio-Medical Waste Management and Handling) 

Rules, 2016 at least 04 months prior to expiry in advance in the prescribed 

applications along with the supporting documents & requisite fee.

 24 

That any incorrect information submitted in the consent application form or 

declaration shall make the industry/HCF liable for legal action under section 42 of 

the Water and section 38 of the Air Act.

 25 

That this consent is being issue on the basis of information submitted by HCF. The 

consent to establish may be automatically revoked in case of any wrong 

information found after that.

 26 

That the HCF shall not use any type ozone depleting substance within the premises. 27 

That this consent is subject to any order or direction from any court of the 

competent jurisdiction.

 28 

That unit shall have to achieve prescribed standards as per EP Act, 1986 and shall 

maintain requisite Pollution Control Measures to achieve prescribed standards all 

the time.

 29 

That water flow meters shall be provided at all suitable points to measure quantity 

of daily water consumption, waste water generation, waste water treated and 

treated waste water recycled and utilized for plantation/gardening purposes. Daily 

record of the same shall be maintained and to be submitted to the Board.

 30 

That the HCF shall apply for consent to operate in prescribed application form with 

requisite fee at least before 04 months of the commencement of the activity through 

online or E-Mitra Kiosk, as per prescribed notification.

 31 

That No Single Use Plastic (SUP) item, which is banned vide ministry of 

Environment, Forest and climate change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

 32 

Page 3 of 5

144



Regional Office Chittorgarh

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2022-2023/Chittorgarh/7809

Near FCI Godown, Chanderia, Chittorgarh

Phone:01472-255077

Nov  2 2022  1:12PM
F(BMW)/Chittorgarh(Nimbahera)/1640(1)/2015-2016/343-344

68313Unit  Id   :

 33 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act to 

review anyone or all of the conditions imposed here in above and to make such variation 

as it deems fit for the purpose of Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 34 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act or the Rules 

made thereunder.

35

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

36

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
37

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
38

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

39

40 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

41 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 
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the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and to such other conditions as may, from time to time , 

be specified, by the State Board under the provisions of the aforesaid Act(s). Please note that, 

non compliance of any of the above stated conditions would tantamount to revocation of 

Consent to Operate and Project Proponent / occupier shall be liable for legal action under 

the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Chittorgarh ]

Copy to:-(A):

Master File.1

Regional Officer[ Chittorgarh ]

Page 5 of 5

146



Near FCI Godown, Chanderia, Chittorgarh

Date:F(BMW)/Chittorgarh(Nimbahera)/1640(1)/2015-2016/345-346

Phone:01472-255077 

Registered

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 68313

2/11/2022

(Authorization for operating a facility for Collection,  Disposal,  Generation,  Storage,  Transport of 

Biomedical Wastes)

FORM IV

(SEE Rule 10 of BMW Rules, 2016)

Authorization Letter No. BMW/2022-2023/Chittorgarh/BMW/19.1

R.B.M. TRIPATHI, PRESIDENT OPERATION of J.K. CEMENT WORKS, NIMBAHERA is 

hereby granted an authorization under Rule 10 of Bio-Medical Waste (Management & 

Handling) Rules, 2016 (BMW Rules,2016) to operate a facility for Collection,  Disposal,  

Generation,  Storage,  Transport of biomedical waste on the premisses situated at 

KAILASH NAGAR 1, NIMBAHERA, CHITTORGARH, Tehsil Nimbahera, District 

Chittorgarh.

2

This authorization is valid till it is cancelled /revoked by the Competent Authority.3

This authorization is valid for operation of the Hospital with 4 (four) number of beds.4

This authorization is subject to the conditions contained in enclosed annexure and to such 

other conditions/guidlines as may be specified under BMW Rules, 2016 by Central Pollution 

Control  Board, Delhi or Ministry of Environment & Forests(MoEF), Government of India 

(GOI) or Department of Environment (DOE), Government of Rajasthan (GOR).

5

Segregation, packing, transportation, storage, treatment & disposal of Bio-medical waste shall 

be in accordance with Rule 7 & 8 of BMW Rules, 2016. The bio medical waste shall be 

disposed of at Common Biomedical Waste Treatment & Disposal Facility (CBMWTDF) 

established for the area viz EN VISION ENVIRO ENGINEERS PVT. LTD. UDAIPUR.

6

7 The mercury bearing waste arising due to breakage of thermometers,pressure gauges and 

other instruments is not to be treated as bio-medical waste or other solid waste.The mercury 

bearing waste is to be segregated, collected , stored and disposed in accordance with the 

provisions of Hazardous Waste and other wastes 

(Management and  Transboundary Movement) Rules, 2016.

The Annual report in accordance with Rule 13 for the period 1st January to 31st December of 

previous year shall be submitted On or before  30th June of every year in form - IV as 

prescribed in the Rules and the annual report shall also be made available on the web-site of 

the occupier. Further, all the health care facilities shall develop their website within two 

years from the date of notification of the BMW Rules,2016, in case not already developed.

8
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The hospital shall maintain the record of biomedical waste as per Rule 14 & shall be 

produced during the inspection.

9

10 That the hospital shall phase out use of chlorinated plastic bags, gloves and blood bags within 

two years from the date of notification of the BMW Rules, 2016.

11 That the hospital shall establish a Bar-Code System for bags or containers containing 

bio-medical waste to be sent out of the premises or place for any purpose within one years 

from the date of the notification of the BMW Rules, 2016.

That the hospital shall provide training to all its health care workers and others, involved in 

handing of bio-medical waste at the time of induction and thereafter at least once every year 

and the details of training programs conducted, number of personnel trained and number of 

personnel not undergone any training shall be provided in the Annual Report.

12

In case of expansion in bed capacity or increase in pollution load, the hospital shall obtain 

prior Consent to Establish under Water (Prevention and Control of Pollution)Act, 1974, Air 

(Prevention and Control of Pollution) Act, 1981 & revised Authorization under BMW Rules, 

2016.

13

That the hospital shall comply with the provisions of Bio-medical Waste Management Rules, 

2016.

14

That the hospital shall comply with the standards for treatment disposal of Bio-medical 

Waste as specified under schedule II of Bio-medical Waste Management Rules, 2016.

15

That infected hospital liquied waste must be given chemical treatment by using at least 10% 

hypochlorite solution or any other equivalent chemical reagent to ensure required 

disinfection as prescribed in Part-2 of Schedule-I of the Rules.

16
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Near FCI Godown, Chanderia, Chittorgarh

Date:F(BMW)/Chittorgarh(Nimbahera)/1640(1)/2015-2016/345-346

Phone:01472-255077 

Registered

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 68313

2/11/2022

That the HCF shall comply with the conditions of authorization issued under 

Bio-medical Waste (Management & Handling) Rules, 2016.
17

That the HCF shall submit renewed copy of CBWTDF membership certificate every 

year in this office.
18

That adequate arrangements for disinfection of the waste sharps and liquid waste 

shall be provided and maintained.
19

That segregation of waste shall be done adequately.20

That the grant of authorization shall not absolve the project proponent from making 

compliance of other statutory obligations prescribed under any other law or 

directions of courts or any other instrument for the time being in force.

21

Daily record of the bio-medical waste (generation, storage and disposal) shall be 

maintained and to be submitted to the Board.
22

That the HCF provides the details of Ozone depleting substances used in the field (if 

any).
23

That any incorrect information submitted in the application form or declaration 

shall make the industry liable for legal action under section 42 of the Water and 

section 38 of the Air Act.

24

That this authorization is being granted without site verification of the HCF on the 

basis of information, affidavit and MOU/ certificate (from common bio medical 

waste disposal facility service provider) submitted by you and if on verification any 

violation is observed the authorization shall be revoked/refused and legal action 

shall be initiated without any further notice.

25

That if anything found concealed in the content of the application(s) and enclosures 

the authorization shall be deemed to have been revoked with immediate effect.
26

That No Single Use Plastic (SUP) item, which is banned vide ministry of 

Environment, Forest and climate change (MoEF&CC), Government of India 

notification dated 12.08.2021 shall be used in the industry/unit premises.

27

That the hospital shall maintain record of collection, storage and transportation of 

bio-medical waste to Common Bio-Medical Waste Treatment and Disposal Facility 

(CBWTDF) for disposal. The quarterly abstract related to the collection, storage, 

transportation and disposal shall be submitted to the H.O. and Regional Office in the format 

given below:

28
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Near FCI Godown, Chanderia, Chittorgarh

Date:F(BMW)/Chittorgarh(Nimbahera)/1640(1)/2015-2016/345-346

Phone:01472-255077 

Registered

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 68313

2/11/2022

Sr. 

No.

Month & 

Year

Disposal of bio-medical waste as per 

colour code (in Kg.)

Number of collection 

trips by CBMWTDF 

Yellow Red Blue / 

White

Black

This  Authorization is issued from the environmental angle only, and does not absolve the 

project proponent from the other statutory obligations prescribed under any other law or 

any other instrument in force. The sole and complete responsibility, to comply with the 

conditions laid down in all other laws for the time being in force, rests with the hospital/ unit 

/ project proponent.

29

This Authorization shall not, in any way, adversely affect or jeopardize the legal proceedings, 

if any, instituted in the past or that could be instituted against you by the State Board for 

violation of the provisions of the Act or the Rules made there under.

30

Copy To:-

Master File1

Regional Officer

Yours sincerely,

Enclose :- Annexure

Regional Officer

To        :

M/s J.K. CEMENT WORKS, NIMBAHERA

KAILASH NAGAR 1, NIMBAHERA  , CHITTORGARH Tehsil:Nimbahera

 District:Chittorgarh
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cf>liQfctiQ U-§:S, RlRbMI ~cf>I~, futctl ~RbMlcliQ Potcki118$1 

ftilc11 - Rltflsa1q; (lrGr.) 
E-mail: nimbaheda_chc@yahoo.in 

To, 

The Regional Officer 

RSPCB 

Chittorgarh ( Raj. ) 

Sub : Regarding Hon'ble NBT order 

~= 01477-223137 

~--ii¢ Q.2. /oJ /<l.c:,Q. G 

Ref: RPCB/ROChittorgarh/2024-25/2517 dt 18.1.25 

Regarding your letter seeking information about some disease prevalence/ reported cases in hospital. 

This hospital is catering entire Nimbaheda block and nearby Blocks. As per hospital record it is as follows-

s. Disease Common Causes Reported in Reported in 
No. 2023 2024 

OPD 550140 OPD 584457 
1. Bronchitis Bacterial & Viral 6781 ( 1.2 % ) 4348(0.7%) 

infection 
2. Chronic Bronchitis ( COPD ) & Asthma Smoking, allergic ( 6472 ( 1.2 % ) 6940 ( 1.18%) 

pollens, Dust Mites 
etc ) , Genetic 

3. Heart Attack Life style ( Stress, 608 ( 0.11%) 624 9 0.10%) 
Food habits, 
Sedantary life etc) 
pollution ( Gases & 
dust ), Smoking, 
drugs, etc 

4. Stroke High BP, High 
cholesterol,diabetes, 

397 ( 0 .07 % ) 241 ( 0.04%) 

alcohol, old age etc. 

5. Low birth Weight Baby Maternal 1.5% 1.2% 
malnutrition, 
anemia, 
hypertension, 
smoking etc. 

6. Preterm delivery Same as above 5.3% 6.0% 

7. Congenital Anomaly ( Birth Defects ) Genetic, infection, 0.35% 0.54% 
exposure to 
chemicals etc 

As per data there is no significant increase in the number of patients treated for various above listed diseases. 

Regards. ~ 

~ 
Dr Kamlesh Babel . .1. 

\RrlWdipal M~di~ait~Yi(i~~ ~•r~ 
~l~ j&!_ H~ aM i'r.f ah era 

.___ rfkll~~ l \ . . 
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